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LEGISLATIVE ASSEMBLY
Tuesday, 10th April, 1945.

The Assembly med in the Assembly Chamber of the ¢ Courcil House at
Eleven of the Clook, Mr. President (The Honourable Sir’ Abdur ‘Rahim) in the

Chair.’

MEMBER SWORN:
Mr. Krishnanath Ganesh Ambegaonkar, 1.Cc.8., MiL.A (Gosermmemt of
Indis: Nominated Officiad).

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS
'REATMENT TO INDIAN PRISONERS OF WAR IN JAPANESK ASD GEENAN - Hnns

1735. *Prof. N. G. Ranga: Will the Honourable the Defence Member be
pleased to state: whether Indian prisoners of war in’the hands of the Japanese
end Germans are accorded the same treatment in regard tb: food, clothing and
other provisions and conveniences as is given to“the' other ‘prisoners of" war
say the Americans and the English?

Mr. Ram Ohandra: As regards prisoners in the hands of’ the Germang the
answer is in the affirmative. I regret that no information is available. regard-
ing treatment by the Japanese.

Prot. N. G. Rlnga' Is it the same in regard’ “to" Britlsh prlsoners who
are in the possession of the Japanese? '

Mr. Ram Chandra: We have no information elther as regards the British
prisoners in the hands of the Japanese.

Prof. N. G. Ranga: Isn't it the International Bed brOSs through WhiCh you
are able to get into touch?

Mr. Ram Ohandra: The Japanese do not gives ﬁ)e paTYe’” faelhfies ‘to' "the
representatives of the International Red Cross.

Mr. T. S. Avinashilingam Chettiar: Is there - any source "ot mfonnaﬁon
-through which one can get to know about the treatment of prisoners .in
Japanese hands? -

Mr. Ram Chandra: Well, there is some sourve ok qu:majuon, riimeljb. pn-
soners who escape.

Seth Yusul Abdoola Haroon: Does the Govemment of Indm anpply any
information to Japan regarding the Japanese prisoners here in India?

Mr. Ram Chandra: 1 must ask for notice af: that guestion,

Prof, N. @G. Ranga: How did the Government of India ceme i kuow that
the Indian prisoners were not being treated as. prlsonels but. made to heecpme
combatants on their behalf?

Mr. Ram Chandra: As I said before, prisoners, who escaped yave some-in-
formation when they arrivad.

DRLEGATION To ENGLAND FOR DISCUSSING L1QUIDATION OF STERLING Rnsel n(m»
1736. *Mr. T. S. Avinashilingam Chettiar; Will the Honourable the. me::e
Member please state:

(8) whether Government propose sending a &elegatxon ta England to- dmcuse
with His. Majesty's Government the problem of the, ]}quldahon of the sterlmga
resources ;

(b) if so, when it is proposed to be sent; snd :

(c) who will be the members of the delegatlon and whether it will include
any non-officials?

Mr. K. G. Ambegaonkar I would invite the  attention of the Homourable
Member to the reply given to starred question:No. 245 on ¥st March 1945.

Mr. T. S. Avinhshilingam Chettiar: In'. -thst question : it was not cerlim
whether they proposed sending a delegation to England. "

Mr. K. G. Ambegaonkar: The question was exactly in the same tegms. aml
the reply given was that no date has yet "been fixed.

( 2683 ) ’
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Mr. T. S. Avinashilingam Chettiar: Has the personnel of the delegation
been fixed? ‘
Mr. K. G. Ambegaonkar: \o, Sir,
Prof. N. G. Ranga: Is it going to be oﬁiual or non-official?

Mr. K. G. Ambegaonkar: In the previous reply it was stated that the com-
position of the delegation had not yet been decided but that the Government
of India were fully aware of the desirability of including non-official elements
ir the delegation. «

Mr. T. S. Avinaghilingam Ohettiar: When do they expect to send the
delegation? '

Mr. K. @. Ambegaonkar: The date has not vet been fixed.

CERTAIN TENDENCIES RE BANKS AND INSURANCE COMPANIES CHANGING HAXNDS

1787, *Mr. T. S. Avinashilingam Ohettiar: Will the Honourable the Finance
Member please state:

(a) whether, in pursuance of his reply to Starred Question Nc. 1254 dated
the 22nd March, 1945, Government have finished consideration of certain
tendencies regardmg Banks @nd Insurance companies changing hands and come
to sny conclusion in the matter; and

(b} if so, what steps Government propose to take in the matter?

Mr. K. G. Ambegaonkar: (a) No.

(b) Does not arise.

Mr. T. S. Avinashmn.gam Chettiar: May I know, Sir, in view .of the promise
made by the Finance Member in this House that the matter is under consi-
deration, whether they have taken any steps in the matter?

Mr. K. G. Ambegaonkar: The matter is under the consideration of the
Comimerce Department. The Honourable Member for Commerce is constitut-
ing a Committee to consider the question. i

Mr, T. S. Avinalhﬂingam Chettiar: May I know whether they expect to
take action early in view of the important nature of the question?

Mr. K. G. Ambegaonkar: Yes, Sir.

LE3ISLATIVE ASSEMBLY’S REJECTION OF DEMAND FOR INFORMATION AND
BROADCASTING DEPARTMENT )
1738. *Mr. T. S. Avinashilingam Ohettiar: Will the Honourable Member for
Information and Broadcasting please state:
(a) whether Government have considered the opinion expressed by all sec-

tions in this House that the propaganda done by his Department in India and
abroad has been against the Indian interests;

(b) whether Government have considered bhe vote of this House in re]ectmg'
the demand for his Department; and

(c) if so, with what effect? -

The Honourable Sir Sultan Ahmed: (a), (b) and (c¢). I have already ex-
pressed Government’s views on this subject and see no reason for zny change
in them.

Mr. T. S. Avinashilingam Ohettiar: May I know whether the Government
kave considered the question and thought that there is no misrepresenta.tion,
.or whether they have considered the question and consider no actior is neces-
sary on the part of the Government?

The Honourable Sir Sultan Ahmed: I have nothing to add to what I have
said.

3

(At this stage Prof. N. G. Ranga interrupted.)

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
‘ber has said he has nothing further to add.

Mr, T. S. Avinaghilingam Chettiar: Will the Government correct Sir
‘Firoz Khan Noon?

Mr. President (The Honourable Sir Abdur Rahim): He »as said he has
mothine further to add.
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ALEGISLATIVE ASSEMBLY’S DECISION RE DEMAND FOR GRANT OF PLANNING AND
- DEVELOPMENT DEPARTMENT

1789, *Mr, T. S. Avinashilingam Chettiar: Will the Honourable Member for
Planning and Development please state: '

(a) whether Government have considered the vote of this House on the
Demand for Grants of his Department;

(b) if so, with what effect; and )

(¢) whether,, in view of his promise to put every thing before the Standing
Committee for Finance, be has any matters ready which he proposes to put
before them?

The Honourable Sir Ardeshir Dalal: (a) Yes.

(b) The Governor-(Gieneral in Council has restored the Dems:nd.

(c) 1 presume the Honourable Member is referring to the Standing Com-
mittee for my Department. A meeting of this Committee of which he is a
member was held on the 7th April. A brief statement indicating the subjects
discussed and the conclusions reached will be circulated later to 2il Members
of the Central Legislature.

Mr. T. S. Avinashilingam Caettiat: May I take it that no decisions will be
taken by the Government before the matter is put before the Standing
Plapning Committee? .

The Honourable Sir Ardeshir Dalal: No, Sir. That is not the object.
According to the conclusions arrived at by the Committee on Standing Orders,
s short resume of the subjects will be placed before the Standing Committee
a8 well as the decisions of the Committee.

Mg. T. 8. Avinashilingam GChettiar: In view of his promise to take - the
Committee. into complete confidence, what we want to know is whether he
would put everything before the Committee before coming to a decision.

The Honourable Sir Ardeshir Dalal: The work of the Planning Department
is of & very extensive character and everything cannot be placed before the
Stending Committee otherwise the whole work will be at a standstill until
this Assembly comes to a decision. It would occupy the whole time of this
Assembly for a year if such a thing were done.

Prof. N. G. Ranga: What we have in mind is not that everything should
be placed before the Committee but every important matter concerning pqlicy.

The Honourable Sir Ardeshir Dalal: Policy matters will be placed before the
Committee as was done on the occasion when it first met. But the whole
work of the administration cannot be held up. >

Seth Yusut Abdoola Haroon: Will any decision be taken before it is placed
before the Standing Committee or the Standing Committee will be given an
opportunity to discuss it?

The Honourable Sir Ardeshir Dalal: There are some matters which have
already hLeen considered by Government and certain decisions have been taken
on it. The work of planning has been going on for some time. As I -pro-
mised, important matters including policy will be placed before tke Standing
Committee.

Mr. T. Chapman-Mortimer: Will the Honourable Me aber assure us that
what he will do will be to place before the Standing Committee all - such
papetrs as he would propose to place before any other committee thst does not:
congist of Members of this House ? .

The Honourable Sir Ardeshir Dalal: There will be no difficulty in my placing
before the Standing Committee the papers which I place before other Com-
mittees.

Mr. T. T. Krishnamachari: There is a little mistake in regard to the under-
standing of clause (c) of the question. The Honcurable Member’s reply refers
to the Standing Committee for his Department whereas what the questioner
wants is whether the Honourable Member has any proposals to place before
the Standing Finance Committee. The House having rejected the Demand. . .

Mr. Pregident (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber is arguing. ’ '



2686 LEGISLATIVE ASSEMBLY [101m ArriL 1945

Mr. T. T. Krishnamachari: I want to explain the position. The House
having rejected the Demand, the Honourable Member wants to kpow whether
the Honourable Member for Planning and Development is going to place par-
ticular proposals of his which have a financial implication before the Stand-
ing Finance Committee.

The Honourable Sir Ardeshir Dalal: The questioner ought to Lnow what
he meant by his question. He has accepted the assumption that he meant the
Standing Committee of the Department.

Bax oN ProviNciaL CoNGRESS (COMMITTEES

1740. *Mr. T. S. Avinashilingam Ohettiar: Will the Honourable the Home
Member please state: R .

(a) whether all the Provincial Congress Committees and their working com-
mittees still continue to be banned; :

(b) whether any of the Provincial Governments have consulted the Govern-
ment of India over the matter of removing this ban;

(c) whether any Congress Committees are still bsanned in the centrally
administered areas; and

(d) the policy of the Government of India in this regard?

Sir Richard Tottenham: (a) As far as I know, all Provincial Congress Comn-
mittees, except that of the North-West Frontier Province, are banned. 1 have
no information about Provincial Working Committees. The matfer is one for
Provincial Governments to decide.

(b) No.

{c) Yes. A detailed list is laid on the table.

(d) To maintain the ban till their removal is justified.

Liat of various Provincial and Local Congress Committees banned in the Centrolly
. Administered areas. .

1. Coorg ;
1. The Coorg District Congress Committee.
2. Karnataka Provincial Congress Committes.
2. Delhi
Delhi Provincial Congress Committee.

+ 3. Ajmer

1. Provincial Working Committee, Ajmer.
2. Town Congress Committes, Ajmer.
3. Town Congress Committee, - Beawar,
4. Town Congress Committee, Kekri.

4. Baluchistan.—Nil. -

Seth Yusu! Abdoola Haroon: May I know from the Honourahle Member
whether the Home Minister of the Sind Government’ gave an assurance on the
floor of the Sind Legislative Assembly that the Government of Sind was in
communication with the Government of India regarding the removal of the ban
on the Sind Provincial Congress Committee ? "

Sir Richard Tottenham: I have no information to that effect.

Mr. Badri Dutt Pande: In the North West Frontier Province the Congress
Ministry is functioning and is ruling the Province. How i3 the Congress.
Committee illegal in other Provinces?

Sir Richard Tottenham: That is a matter for the Provincial Gevernment to

decide, as T made clear in my answer to part (a) of the question. No Congress

(Jom&littee was declared unlawful in the North-West Frontier Province even
in 1942,

Mr. T. S. Avinashilingam Chettiar: May I know if T h the Secre-
tary correctly: he said that the Provineial Governments hi:-?nott gg‘sﬂ?ﬁ;le?ﬁe
Ho:;:ie; ];iment MIS matter. Is that correct?

Tot 't Yes, T would, not h id it # 3
incorrect. - fo o owronm o T t‘ __gare_ ss—ui 1.!? Jf"‘.:‘t' hs.d_ beerr

Mr. T. 8: Avinashilingam Ohettiar: How is it that. j6 disagices with 4ha.
statement maide n ‘the Bind 'Yegislative Assembl] e o wm’
consulted:‘the: Gaverniient of “_Tﬁlg?a' 13! 't.flifsifn:ii;'\‘:g?ﬁhahﬁherﬁ?mhr‘s r s

roiet
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Sir Richard Tottenham: We have received no letter from the Sind Govern-
ment on the subject.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

Mr. T. S. Avinashilingam Qhettiar: Sir, this is an important guestion.

Mr. President (The Honourable Sir Abdur Rahim): The Government Mem-
ber has made his reply quite clear,

- JaiLs 1 DELH1

1741, ;‘Ptot. N. G. Ranga: Will the Honourable ’ the Home Member be
pleased to state:

(a) the number of jails in Delhi;

(b) their capacity to hold prisoners;

(c) the number of prisoners of various categories such as ordinary criminals,
War Prisoners and non-civil disobedience detenus in these jails;

(d) the number of persons belonging to Delhi who have been taken &s-

detenus; ) R
“(e) in which jails of Delhi, Punjab and U. P. they are kept;

(f) why Delhi detenus are todsy kept in the Punjab and U. P. jails espe-
cially when the Government of India have no control over the U. P. and the
Punjab Jail authorities as to the conveniences to be provided for the Delbi
detenus such as wearing shoes, using reading and writing materials; and

(g) whether Government propose to bring back the Delhi detenus to Delhi
or see that the U. P. and the Punjab Governments give the same treatment
to the Delhi detenus in their Jails to which they are accustomed in Delhi
Jails either by the Jail Manual or the Jail Practices? '

Sir Richard Tottenham: (a) One.

(b) 677.

(c) A statement is laid on the table.

(d) 12.
5 'I(e) In various jails in the Punjab, but mostly in the Ferozepur District
Jail.

(f) The Delhi District Jail has always been operated for administrative
convenience as a unit of the Punjab Prison system. Delhi prisoners are not
gent to jails in the United Provinces. ‘ i

(g) No. The Government of India have suggested certain standards for the

treatment of security prisoners in essential matters and these standards are
maintained generally in all Provinces, including thé Punjab. In matters of
minor importance some variety of provincial practice is inevitabls and it would
be impossible to claim for Delhi prisoners in Punjab jails privileges in small
matters that the remaining prisoners in those jails do not enjoy.

Statement showing the number of prisoners convicted for rarious offences and confined in
. ’ the Delhi District Jail
Male convicts : .

Sentenced to rigorous imprisonment ~416,

Sentenced by Courts-martial—23

Sentenced to death—13.

Sentenced to simple imprisonment—17.

Under-trial prisoners—282.

Others—6.
Female convicts :

Female convicts—2.

Female undertrials—3. -

Total —T62.

Prof. N. G. Ranga: Why is it that the Government of Indiz wishes to
disavow all responsibility for the jail conditions of their own prisoaers while
allowing the Punjab rules to prevail in Delhi Jails? )

Sir Richard Tottenham: As T said, to all intents -and purposes the Delhi
jeil is a Punjab jail. : .

Prof. N, G. Ranga: Why should it be so? .

Sir Richard Tottenham: For administrative convenience. ’
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Mr. Sri Prakasa: May I know the present population of the Delhi jail
with reference to the Honourable Member's reply to part (b) of the question
and also whether the full quota of prisoners is there; and if not, whether
.Government will consider the desirability of bringing back to the Delki Jail the
Delhi prisoners from the Punjab?

Sir Richard Tottenham: I regret to say that the population of the Delhi
jeil at the moment, according to the statement I am laying un the table, is
762, whereas the proper capacity of the jail is 677, which means that the Delhi
jail is unfortunately already overcrowded.

Prof. N. G. Ranga: Does that phrase ‘‘administrative convenience’’ also
include the convenience of avoiding any sort of questions and the necessity to
answer them in this House, by transferring the Delhi jail to the Punjab Jail
administration ?

Mr. President (The Honourable Sir Abdur Rahim): That is & matter of
opinion.

Mr. Sri Prakasa: Will Government consider the desirability of bringing back
_ the political prisoners at least from Ferozepur to Delhi and transfer the requi-
site number of ordinary prisoners from the Delhi jail to a Punjab jail instead ?

Sir Richard Tottenham: As I said, there are only 12 security prisoners from
Delhi at present and there are no suitable arrangements in the Delhi jail for
such prisoners. It would be inconvenient for the prisoners themselves to bring
them “back to the Delhi jail, where they would be denied the corapany of other
prisoners of the same kind.

" Mr. Sri Prakasa: Cannot the 12 prisoners be expected to keep company
among themselves and not need a thirteenth at their table? ’

Prof. N. G. Ranga: Are we to understand that the Delhi Administration has
no Jail Code of its own? )

Mr. President (The Honourable Sir Abdwr Rahim): Next question.

Prof. N. G. Ranga: I want an answer to my question, Sir.

Sir Richard Tottenham: My answer is that the Honourable the President
has called the nexf question.

Prof. N. @&. Ranga: Do not take shelter under the President Has not the
Government got any shame?

DETENTION OF MRr. B. PaTNAIK

1742, *Prof. N. G. Ranga: Will the Honourable the Home Member be
pleased to state: . ’

" (a) for how long Mr. B. Patnaik, a detenu from Delhi, has been detained;

(b) if it is not a fact that he had to be admitted into the Mayo Hospifal
for treatment for acute intestinal trouble and insorania;

(c) the present state of his health; and

(d) whether Government propose to release him in view of his long deten-
tion and prolonged illness and serious condition of his present health?

Sir Richard Tottenham: The Honourable Member is referred to the answer
given to Mr. Abdul Qaiyum’s question No. 1502 on April 2nd. The fux:ther
report which I have since received seems to show that there is nothing serious-
ly wrong with his health. :

Mr. T. S. Avinashilingam Chettiar: In view of the fact that the Govern-
ment have answered on a previous occasion that they are considering Mr.
Patnaik’s release, may I know whether they have finished that consideration?

Sir Richard Tottenham: No, Sir. The consideration of that question has
not vet been completed. )

Mr. Srl Prakasa: May I know how long does the Honourable Member
expect it would teke to come to & final decision regarding Pilot Patnaik?

. Sir Richard Tottenham: I think we may have to wait wuntil the Home
Member returns to India. .

Mr. Abdul Qaiyum: When is the Home Member coming back?

Sir Richard Tottenham: I do not know.

Mr, Sri Prakasa: Will Government consider the desirability of appointing
another Home Member to consider this mattér?

) (No answer was given.)
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. UNirorRM MINIMUM CONVENIENCES FOR POLITIOAL PRISONERS

1743, *Prof, N. @. Ranga: Will the Honourable the Home Member be
pleased to state: \

(a) if Government are aware'that at the time of the late Jatin Das hunger
strike in I92¢, Government gave an assurance that certain uniform minimum
conveniences would he provided fof political prisoners and others who are not
convicted for moral turpitude and that in pursuance of that assurance, the prac-
tice has grown in all the Provinces of keeping all politicals together, as per their
classes and certain minimum conveniences such as providing them with reading
and writing materials, frequent interviews, wearing chappals and shoes, smoking,
spending from their own money on supplementing their diet, clothes and books
bave been permitted to them; and ;

(b) whether the Government of India propose to suggest toc tbe Punjab Gov-
ernment to abandon their objection to smoking by the Delhi detenus, who had
been permitted to smoke while in Delhi jails and -to the U. P."and Punjab Gov-
ernments to allow their ‘C’ class politicals to wear shoes?

Sir Richard Tottenham: (a) Government have never given cfficial recog-
nition to the term ‘‘political prisoners’’; but it is correct that at about the
time to which the Honourable Member refers, the rules for the classification
of prisoners were revised and persons whose status, education and character
merited special treatment were given special privileges, provided that the
offences of which they were convicted did not fall within certain catégories.
including crimes of violence. The details were explained in a communique
issued by the Government, of India in 1930. ’

(b) Rersons detained without trial are not subject to the claasification rules
applicable to convicted prisoners but somewhat similar privileges have been
granted by all Provinces. to those to whom the same sort of criteria as those
which I have mentioned in the reply to part (a) would apply. Copies of the
Provincial Rules on the subject are in the Library and I find.that under rule 39
of the Punjab Rules security prisoners are allowed to smoke ut their
expense. As regards footwear I may point out that security prisoners
allowed to wear their own clothing if they so wish.

Prof. N. @. Ranga: Will Government consider the advisability of treating the
Delhi jail as their own jail and subject to their own rules and not as a Punjab
jail subject to Punjab rules? . .

Sir Richard Tottenham: Tie Honourable Member secms to be repeating in
snother form the question which I have already answered.

Prof. N. G. Ranga: This arises in view of the fact that there was an assur-
ance given that as far as possible uniformity of treatment would be given to poli-
tical prisoners, as we consider them, to such class of prisoners as my Honour-
able friend has specified as coming under a special category; and I suggest that
the Punjab jail rules are not satisfactory and therefore the Government of India
should begin to treat the Delhi jails as their own jails and administer them

according to their own rules, subject to the control and supervision of this Legis-
lature.

Sir Richard Tottenham: I have tried to explain that in all important respects

owln
are

" the rules governing the treatment of detenus or security prisoners are the same

in Punjab jails and the Delhi jail. The Honourable Member has mentioned two
particular cases in which he suggested that the treatment given in the Punjab
jails is less good than it would be in the Delhi jail, that is to say, (1) the case
of smoking and (2) the case of footwear. I have explained that under the
Punjab rules smoking is allowed; actually, I believed under the Delhi rules it is.
not allowed; and therefore, as a matter of fact, the Punjab rules are more liberal

_in this respect than the Delhi rules. In the second place as regards footwear,

there is no real complaint because all these people ars allowed to bring their
own clothes and to wear them, if they wish to.

Mr. T. S. Avinashilingam Chettiar: Does ‘clothes’ include footwear also?
Sir Richard Tottenham: Yes; I should say that it did.



2690 LEGISLATIVE ASSEMBLY [10TH ApRriL 1945

'BAX oN BNTRY OF MEssEs. M, C. PANT AND SHANTI SwARUP Dero Davax CLOTE
MiLLS AREA .

1744, *Proi. N. G. Ranga: Will the Honourable the Home Member be
pleased to state: )

(8) if it is not a fact that Messrs. M. C. Pent and Shanti Swerup, former
éniployees of the Delhi Cloth Mills have been prevented from entering into the
Dethi Cloth Mills area;

(b) if it is not a fact that, as a result, they have been unemploved ever
since their relesse from detention; )

© (e) 'if it is pot a fact that they have not been granted any maintenance
allowange; ‘and

“(d) whether Government propose to reconsider their decisious and see that
these peopie are granted some suitable allowances?

‘Bir Richard Tottenham: (a) An order preventing Mr. M. C. Pant, from enter-
ing ‘the mill avea in Delhi was in force for about six fhonths until January last.
when it was withdrawn. A similar order in respect of Mr. Shanti Swarup wss
passed on the 11th January, 1945 when he was released from detention, and is
still<in fovee. '

ih) Govemiment have no information.

~(c) Yes. :

@y No. . .

‘Prof. N. @. Ranga: How much allowance was granted to Mr. Shent
Bwarup?-

8ir Richard Tottenham: No allowance was granted.

Mr, T. S. Avinashilingam Ohettiar: In view of the fact that the Home
Mémher promised thaf in future he would not pass any orders preventing lawfal
chvployment, may T know whether that fact was congidered with reference to
‘theke two pérsons?

'8Sir Richard Tottenham: That is perfectly true; and I do not think the pre-
sent order against Mr. Shanti Swarup does prevent him from earing his living.
‘There are plenty of opportunities for procuring employment outside the parti-
cular wards from which he is excluded. There are other mills in Delhi and in
‘the Delhi area; and I also understand that this gentleman himself voluntarily
strrendered a luerative appointment in the Delhi Cloth Mills in August 1942.

Mr. T. S. Avinashilingam Chettiar: In view of the fact that he has been
prevented from joining his old employment, will the Government of India use
their good offices to get him such employment outside s they think they can?

Sir Richard Tottenham: If the man himself applies to us for any assistance,
we will consider the matter; but we have received no representation on the sub-
ject. As I am on the subject. T suggest it would be better to wait a little,
because, as the Home Member said the other day, the Chiet Commissioner of
Delhi is reviewing these orders which restriet the movements of people, with »
view to modifying them if possible in the very near fubure.

DISCONTINUING OF PROPAGANDA Frims

1745. *Mr. Satya Narain Sinha (on behalf of Mr. Manu Subedar): In view
of the fact that the production of propaganda pictures has been discontinued at
Hollywood, the principal producing centre of films, will the Honourable
Member for Information and Broadcasting be pleased to concider the advisa-
bility of removing this obligation from Indian film producers?

The Honourable Sir Sultan Ahmed: It is not understood as to what is meant
by the discontinuance of the production of propaganda pictures in Hollywood.
War propaganda films are still being produced in large number in U. 8. A and
elsewhere by the film industry in those countries. .

Raw film supplies are obtained from other countries on the understanding
that it would be used for the advancement of war effort and the maintenance of
morale in general. Tt is necessary, therefore, for the Government of India to
ensure that a part of the raw film is used for*ilms designed to promote ‘the war
effort and to maintain morale. '
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Krishnamachari: Is it the idea of the Honourable Member's Le-

ps.rt:lt;nztl‘.torilse this concession to produce propaganda films merely as a sor of

eye-wash in order to get the raw films from U. 8. A. 1 wah

The Honourable Sir Sultan Ahmed: I do not &ccep§ the word eye-wash,

otherwise he is correct, that we have to produce these p'xctures in order to have
“propaganda. But I do not accept the word ‘eye-wash’.

DETENTION OF MR. JATIRAMDAS DOWLATRAM

1746, *Mr. Lilchand Navalrai: (s) Will the Honourable the Home Member
: : te 1 ir Dowlatram, a security_prisoner of Sind,
be pleased to state if Mr. Jairamdas Dowla , o Provincial Gov-
is detained under the orders of the Central Goverrment or the _ 9vmc3?1
ernment of 8ind? If by the former, hqw long has he .been go detained 4 what

(b) Is it & fact that he has been ailing? If so, since how long, and w
is his malady?

(c) Is they Honourable Member aware that he is not a menftber of.)the Con-
aress Working Commiittee but an ez-member of the W orku‘lsg Committee
" (@) Ts it « fact that the Provincial Government of Sind has relea%ed 901;\0
political prisoners but has left the case of Mr. Jairamdas to be considered for
release by the Central Government?

(e) Do Government propose to release him or if he is detained by the Sind
Government, to recommend to it for his release? If rot, what are the reasons
for his further detention and when was his case reviswed last?

Sir Richard Tottenham: Mr. Jairamdas Doulatrain has been released.

Mr. Lalchand Navalrai: May I know if Mr. Jairamdas Doulatram has been
released on the recommendation of the Muslim League for the purpose of helping

. them in the formation of a Muslim Ieague Ministry, or for some gcther
‘reasons?

Sir Richard Tottenham: I only know that the Sind Government recommend-
ed his release. .

Mr. Lalchand Navalrai: When it is said that he has been released on the
recommendation of the Sind Government, is it not as the Honourable Member
hes been saving that it is on the merits that they are released?

) (No answer was given.)

Mr. Lalchand Navalrai: I want a reply to my question.

IH'I. President (The Honourable Sir Abdur Rahim): It does not call for a
reply. .

ARREST oF MR. J. T. SHAHANI, ETC., AT PoONA

1747, *Mr. Lalchand Navalrai: (a) Will the Defence Secretary be pleased
to state if he is aware that Mr. J. T. Shahani, his son and his wife’s brother
were arrested in the cantonment at Poona in or about August, 19427?

(b) Is it a fact that his wife was asked at the dead of night to leave the
cantonment area? ’

(e) Is it a fact that he owns a shop and has « residential house in the ean-
tonment area?

(d) Is it & fact that his shop was declared out of bounds?

(e) Is it a fact that after their release the son and the father are not permit-
ted to enter the camtonment area though he is suffering a great loss by not
managing the shop himself?

() Do Government propsse to remove the above han or keep it on indefinitely
or for how long and for what reasons? .

Mr. Ram Cheandra: I have called for information and will place a statement
on the table of the House in due course. . ' :

~ Mr. Lalchand Navalrai: May I know if this matter will be decided soon, as
they are ruffering and as they are not allowed to enter tne cantonment or will
{t be done after a long time and the matter placed on the table?

Mr. Ram Chandra® The answer to the question, T am afraid, is not yet ready,
and until T get the information whigh I have called for, I am not in a position
to add anything to what I have said. '

Mr, Lalchand Navalrai: T am asking whether it will be expedited.
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Mr. Ram Ohandra: Certainly; every effort will be made to expedite the
matter.
Mr. Sri Prakasa: May 1 koow if the Houourable Member is in telegraphic

comihunication with the authorities at Poona in view of the nnportance of the
question ?

Mr. Ram Chandra: No.

Mr, Abdul Qaiyum: May 1 know when the inquiry was addressed ?

Mr. Ram Chandra: I have not got any date, but 1 can assure the Honourable
Member that it was done as soon as notive of the question was received .

Mr. Sri Prakasa: Did the Honcurable Member communicate with the autho-
rities concerned merely by post? .

Mr. Ram Chandra: Yes; the communication wag sent by post.

INsTALLATION OF RAD10 SETS FOR COMMUNITY LISTENING IN CERTsIN MabRAS
DisTRICTS

1748, *Sri K. B, Jinaraja Hegde: Will the Honourable Member for Informa-
tion and Broadeasting be pleased to state:

(a) if he is aware “that 568 radio sets were supplied to the Madras Govara-
raent to be installed by them for community listening; if so, how many of
them were installed in each of the following districts:

(i) the Nilgiris; (ii) the South Kanara; and (iii) Malabar;

{b) whether all of them were mstalled for community listening or any of
them sold by the Madras Government to private parties; and

(¢) whether the Government of India have any ' scheme to expand the
arrangewents for community listening?

The Honourable Sir Sultan Ahmed: (a) and (b). Yes, the Madras Gov-.
ernment were supplied with 568 radio sets for community listening. Beyond
that Government have no definjte information on these pcints which are
entirely the responsibility of the Provinecial Government. '

(¢) The Government of India have no scheme of their own to expand the
arrangements for community listening.

Prof, N. G. Ranga: Is it not the duty of the Government of India o
assure itself that when they issue sets for community use, they are actually
being used for community use and not for any other purposes?

The Honourable Sir Sultan Ahmed: We have got no reasons to think that-
they are not put to the Yight use.

Mr. T. S. Avinashilingam Chettiar: Did the Provincial Government pay for
them or is it a present to them?

The Honourable Sir Sultan Ahmed: | would like to have notice of that
question.

Mr. Sri Prakasa: Does the Government give uny instructions to the - Pro-
vincial Governments as to how these community sets are to be used?

The Honourable Sir Sultan Ahmed: No; they have to certify us that they
will be used for the purposes for which they have got them.

Mr. Kailagh Bihari Lall: May 1| know what are the favoured provinces who
get the privilege of this community listening?

The Honourable Sir Sultan Ahmed: 1 have answeved that question before.

Mr, President (The Honourable Sir Abdur Rahimn): Next question.

APPOINTING OF A MUSLIM As SECRETARY, CENIRAL Lca1D ¢F REVENMUE, L3c.

1749, *Mr. Muhammad Hussain Choudhury: (a) Will the Honourable the
Finance Member be pleased to state if, since the inception of the Income-Tax
Department, there had ever been @ Muslim Secretary in the Central Board of
Revenue or a Muslim Commissioner in Bengal, Punjab or Assam? If so, for
what daoration?.

(b) Is it a fact that the key posts in the above three Provinces have been
held in the past and are being hLeld at present by non-Muslims?

(c) Does the Honourable Member proppse to consider the advisability of
taking steps to see that so long as there is no Muslim Conimissioner of Income-
Tax and the reasonable number of Muslim Inspecting Assistant Commissioners,
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shere should be & Muslim Officer on the post of Personal Assistant to the Com-
issioner of Income-Tax in, the Punjab? ,
e, K. G. Ambegaonkar  (s) Khan Sshib Malik Nezsr Mohammad Khan offi-
ciated for 3 weeks as the Cornmissioner of Incor.ne-tax, Punjab. The answer"
to the other parts of the question is in the negative.
h) No. ‘ o )
%c; The post of Personal Assistant to the Commissioner of Income-tax in
the Dunjab is generally filled by the most suitable junior officer available ab
the time, having regard to all circumstances. The practice has so far worked
well without detriment to the interests of any community and there appear to
be no reasons for making a departure from it now.

INSPECTORS AND HEAD ASSISTANTS IN INCOME-TAX DEPARTMENT UNDER PuNsas-
: COMMISSIONERSHIP

1750. *Mr. Muhammad Hussain Ohoudhury: Will the Honourable the
Finance Member please state:. .

(8) the community-wise strength of permanent Inspectors and Head_Aaslst—-
ants in the Insome-Tax Department under the Punjab Commissionership; and

(b) whether it is a fact that these grades are mostly ‘possessed by Matri-
culates and even non-Matriculate non-Muslims?

Mr. K. G. Ambegaonkar: (a) and (b). The information is being collected and
& reply will be laid on the table of the House in due course.

T ——
. PROSECUTIONS FOR OFFENCES AGAINST PROPERTY or CROWN IN DELHI CENTRAL.
ORDNANCE DEPOT

. 1761. *Mr. Ram Narayan Singh: (a) Will the War Secretary be pleased to-
state the number of cases instituted in Courts-martial and of those in Criminal
Courts, during the vears 1942, 1943 and 1944, for offences against the property
of the Crown in the Delhi Central Ordnance Depot?

(by Will he please state the principles, apart from the one in Section 41,
Indian Army Aé¢t, which have been in vogue to discrirninate offénces and per-
sonnel to be tried, some by Courts-martial and others by ordinary Criminal
sourts ?

Mr. 0. M. Trivedi: (a) I regret that the information asked for by the Hon.-
ourable Member is not readily avuilable and its collection would involve an
amount of time and labour which would not be justified in war time.

(b) The principles are detailed in paragrapbs 1, 2 and 3 of Chapter VI of
the Manual of Indian Military Law, a copy of which is in the Library.

Prof. N. @. Ranga: Are these cases so numerous that it is not convenient
for the Honourable Member to collect and give the information to the House ?

Mr. C. M. Trivedi: I have given the reason. Collection of information
would involve an amount of time and labour which would not be justified in
war time.

Prof. N. G. Ranga: If there are only a few cases, how could they involve: "
an enormous amount of labour and expense?

Mr. C. M. Trivedi: We are not justified in calling upomr the authorities of
the Ordnance to collect this information at a time when their hands are full
with other important war work.

Mr. T. S. Avinashilingam Ohettiar: The information is wanted only in
regard to one Depot, namely, the Delhi C'entral Ordnance Depot. Does the
Honourable Member think that the time and labour involved is too much?

Mr. C. M. Trivedi: 1 mean exactly what [ say.

Mr. Sri Prakasa: I would like to make a submission in this connection.
Many Honourable Members have been in the habit for some time past of
saying that the amount of time and labour involved in answering questions
would not be justified in war time. The Standing Orders say that they can
only reply in this way if the time and labour involved would not be commen-
surate with the results obtained. I do not know how and when the Standing
Orders have been amended to enable Honourable Members.on the other side
to. take shelter behind the war and avoid answering questions.
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Mr. T. S. Avinashilingam Chettiar: In this case,, it is only one Depot in
regard to which inforination is wanted. ; '
Mr, President (The Honourable Sir Abdur Rabim): I do not think the

matter calls for an explanation. Wur tiwe does make a difference in many
respects.

.PROSEOUTIONS FOR OQFFENCES AGAINST PROPERTY OF CROWN 1IN DELHI CENTRAL
ORDNANCE DEPOT

- 1762, *Mr, Ram Narayan Singh: (a) Will the War Secretary be pleased to
state if he is aware that by non-éompliance with the provisions of Section 41,
Indian Army Act, the defence of the alleged offenders, tried by the ordinary
+Criminal Courts, has been prejudiced owing to:

(i) the absence of defence witnesses, who, since the alleged commission of
-an offence, have, either gone on ‘‘active service” overseas or have died;

(ii) the nen-production of Military records, which is either privileged or, tor
-solue reason or the otiher, has been destroyed, or is missing;

(iii) the omission of reference to the customg of the Army service aud to
Military Law as defined in Section 180 (2) (a) of the Army Act; and

(iv) :the refusal of bails, non-supply of the proceedings of the Criminal Court,
except on payment, non-recognition of friends to assist the accused and non-
appointment of a defending officer to defend the aécused?

(b) Does he propose any action by way of relief tc the alleged ofienders’
.families during ‘the period of ‘‘active service’’ in pursuance of Section 43 (b) (v)
-read with 52-A of the Indian Army Act? .

Mr. O. M, Trivedi: (a) (i). The position as regards the difficulty in producing

defence witnesses remains unchanged even when an accused is tried by a court
‘martial. The military authorities do, in both ecases, subject to the exigencies

-of the service, facilitate the attendance of any military witness required by
“the courts..

(i) The doctrine of privilege dpplies equally to civil and military courts.

(iii) I am afraid I have been unable to understand the exact implications
of the Honourable Member's question.  If, however, he means that the civil
court is unaware of the eustoms of military service, I may inform him that
the offender would only be tried for a civil offence under the civil law and not
for an offence of a purely militarv character where such considerations may
"be of importance.

(iv) Bail will not be refused unless the offence commnutted is of a serious
nature, in which case the accused would be in close arrest even when tried by
-a court martial. As regards the last part, Rule 888 of the Regulations for
the Army in India provides for the defence of soldiers charged with criminal
offences and prosecuted in civil courts.

(b) Section 43 (h) (V) of the Indian Army Act details a punishment that
may be imposed on a soldier on active service whereas section 52-A deals with
allowances to the dependants of a Prisoner of War. The two Sections are not
inter-related in any way, and T have not been able to understand what exactly
-the Honourable Member has in mind.

DiSABILITY PENsioNs oF CoMMisSIONED AND NonN-CoMMIsSIONED OFFICERS
REFORE COMPLETION OF MINIMUM SERVICE

1753. *Mr. Ram Narayan Singh: (a) Will the War Secretary please state if
it is a fact that in the case of a commissioned officer who has been disabled,
before -putting in the minimum length of service required, to earn an ordinary
‘pension of his rank, the amount of disability ‘pension has comprised of the
minimuin  ordinary  pension  pavable to that rank plus a disability
-element of pension assessed in relation to that rank whereas in ‘the
-case of a non-commissioned officer disabled before putting in the minimum
length ¢f service required to earn an ordinary pension of that rank, the amount
of disability pension has not comprised of the minimum pension payable for that
‘rank, and the disability element of pension hag also been assessed on the lowest
rank. i.c., of a sepoyv?
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(b) It the suswer to (a) be iu the affirmative, will he please state the autho-
rity, with reference to Section 136 Army Act, War Pensions Acts 1915 to _1920,
any Royal Warrant or any luw passed by the Governor-Geuneral of lndia ins
Council for this distinetion? ' o .

(¢) Does he propose to apply the same principle in the case o:'_-' 'Iudmn: non-
commissioned officers as regards the gramt and assessment of disability pension,
as in the case of Commiseioned officers when both are subjeet to similar rigks,
If not, why not?

Mr. 0. M, Trivedi: (a) 1f the Honourable Member is referring to the rules
applicable to the disability pemsions of Viceroy’s Commissioned Officers them
the position is as stated by him in the 1st part of the question. The rules
regulating the grant of disability pensions to King's Commissioned Officers are
lifferent and lay down a fixed rate of disability element irrespective of rank.

As regards non-commissioned officers of the Indian Army who have not
earned a service pension and who arve discharged with a disability assessed at 20
per cent. or more which is attributable to military service, special rates of
pension are laid down in the Pensions Regulations, Part IT (1840). I may
add, however, that these rates are higher than those admissible to a sepoy
in the same circumstances.

(b) As already stated on the 2nd April, 1945 in answer to part (a) of star--
red question No. 1506, the executive authority vested in the Governor General
in Council by the Government of India Act, 1935, extends to the payment of
peusic&ns to, or in respect of, persons who have served in His Majestys Forces
in India. : :

(c) No, Sir. The Pensions Regulations for the Army in India have been
framed after taking into consideration all the relevant factors and 1 see no.
reason for modifying them in this respect.

Fammy PENsioNs oF CoMMISSIONED AND NoN-CoMMISSIONED OFFICERS

1764, *Mr. Ram Narayan Singh: (a) Will the War Secretary please state
if it i8 a fact that family pension of Commissioned officers has been assessed
with reference to the Commissioned rank held on the date of death, whereas
the family pension of Non-Commissioned Officers, has been assessed with-
reference to the lowest rank, i.e., the sepoy’'s rank and not with reference to
Non-Commissioned rank, in spite of- the fact, that for the purpose of ordinary
and disability pensions the non-Commissioned rank has carried a higher pension-
than the corresponding pension for the rank of a sepoy? .

(b) If the answer to (a) be in the affirmative, will he please state the autho-
rity with reference to Section 136 of the Army Act, War Pensions Acts 19'5-
w 1920, Royal Warrant or any lew passed by the Governor-Generai in Council.

for ignoring the non-Comnmissioned rank for the purpose of grants and assess--
ments of family pension?

(c) Does he propose any action with retrospective effect in cases affected by
this nou-rccognition of non-Commissioned rank, for the grant and assessment-
of family pension? If not, why not?

. Mr. C. M. Trivedi: (a) and (c). As regards cominissioned officers the posi- -
tion is that family pensions are assessed with reference to the paid rank held
on the date of death or of first removal from duty, whichever is more favour-
able. As regards non-commissioned ranks however the facts are not as stated
by the Honourable Member. The position is that in 1921 it was decided to
increase the family pensions of sepoys and naiks, and the increase decided upon -
made the family pensions awardable to these two ranks cqual to those award-
able to Havildars. '

(b) T would refer the Honourable Member to my reply to part (b) of the pre-
ceding question, .
B0ALES OF PAY AND ALLOWANCE OF PosTaL EMPLOYEES 1IN MiDDLE FAST ARMY
- t1785. *Mr, M. Ananthasayanam Ayyangar: (a) Will the War Secretary be
pleased to state if the scales of pay and allowance allowed to postal employees

Fhorer o i o i n Vi o v o s,
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and servants in the Middle East Army are not much lower than the corres-
_ponding scales for similar employees in India at, present and that they continde
on the old scales? )

(b) If so, what is the difference due to, and do Government propose to con-
sider the revision of such scales to bring them up to the Indian level?

(c) What are the conditions of leave for the said employees, and are they
pe:‘n;mitted to return to India at least once in eighteen months? If not, why
not?

(d) Have any applications been received from those employees for transfer
back to India or at least for leave, and how are they being disposed of in the
majority of cases?

Mr. 0. M. Trivedi: (a) On the ussumption that the Honourable Member is
referring to personnel in the Indian Army Postal Service, the answer is ‘‘No' .
Indian Army Postal Service personnel in the Middle East get the same basic -
pay as thoge in India. In addition those in the Middle East and in field ser-
vice areas in India receive a military compensatory allowance equivalent to 50
per cent. of their basic pay, subject to a minimuin total emoluments of
Rs. 100 in the case of clerks, and Rs. 40 in the case of postmen and mail
guard. In non-field service areas in India the military compensatory allow-
ance is 25 per cent. of basic pay.

(b) Does not arise in view of the answer to part (a).

(¢) The conditions of leave are the same as for Army personnel, that is,
-the amount of leave and the number of leave passages allotted to each unis
or service is at the discretion of the Force Commander and generally depends
upor the operationdl situation and tramsport facilities available. Normally
leave is granted in rotation and on compassionate considerations, and it is
not possible to ensure return to India at leest once in 18 months in every
case. Those granted leave can spend a minimum of 24 days at home. -
(d) Yes, Sir. Applications are given individual consideration; and repa-
triation, or leave as described in my reply to part (c), is granted according to
the exigencies of the service.

INDIAN OFFICERS AND SOLDIERS IN ARTILLERY SERVICE ON ITALIAN FRrONT

'1756. *Mr. M. Ananthasayanam Ayyangar: Will the War Secretary please
-state whether there are any Indian Officers and soldiers in the Artillery service
on the Italian front? 1f not, why not? '

Mr. 0. M, Trivedi: The answer to the first part is in the affirmative. The
-second part does not therefore arise.

AMENITIES AND FaciLiTies To INDIAN TRoOPS IX MIDDLE East

41757, *Mr. M. Ananthasayanam Ayyangar: (a) Will the War Secretary
please state how many parties of dancing girls have been sent -and are now
-employed to offer entertainment to the Indian troops in the Middle East?

What is the cost of each troupe?
(b) Are cigarettes supplied to Indian soldiers of inferior quality to those

that are supplied to British soldiers in the same regiment? If so, why is this

difference made?
c) How many nurses, Indian, Anglo-Indian and European working in the

Military Hospitals in the Middle East are serving the troops from India there?
What are the scales of pay allowed to the three classes of r.urses, and is there
any difference 1 the work they do? :

(d) Are the Indian soldiers allowed leave once at least in eighteen months
to return to India? By whom are the applications for leave investigated, recomn-
mended or disposed of?

(e) Are any newspapers, dailies, weeklies and monthlies supplied to the
Indian troops in the Middle East? . :

Mr. 0. M. Trivedi: (a) Eleven of these ‘Fauji Dilkhush Sabha’ parties, each
costing Rs. 5,000 per month, are now overseas. Three of them are always in

the Middle East. ‘ “
+Answer to this guestion laid on the table, the questioner being abseat.

~
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(b) In the case of Indian Troops, issue cigarettes are manufactured from en-
#irely Indian grown tobacco, whereas in the case of British troops, issue rigar-
-eites contain a proportion of imported tobacco.

British and Indian Troops are issued with cigarettes of the type which they
are accustomed to smoke.

(c) On the assumption that the Honourable Member is referring to Indian
Service Nursing personnel, I lay a statement on the table giving the informa-
tion regarding the numbers and pay of such personnel. I may add that in the
same service all classes of nurses do the same work and draw the same scales
-of pay according to their ranks.

(d) The grant of leave from overseas Commands to Indian soldiers to India
is not automatic after 18 months. All such léave from overseas commands is
at the sole discretion of the Force Commander concerned and is granted on a
percentage basis, dependent entirely on operational considerations, which of
nectssity, limit the numbers who may be absent from the overseas command at
any one time. In accordance with quota granted on this basis, applications for
leave are investigated and recommended by officers commanding units and dis-
poted of by the authorities to whom power actually to sanction the leave is dele-
gated by the Force. Commander. ‘

(e) No newspapers beyond those mentioned in my reply on the 10th February

to part (a) of starred question 97 are at present being sent to Indian troops in the
Middle East Command. They are however being asked if they would like them.

Statement showing the number of Indian, Anglo-Indian and European
nurses working in the Middle East and their acales of pay.

Indian Military Auxiliary
Nursing Service Nursing Service

Europeans . . . . . 6 3
Domiciled Europeans and Angle-Indians . 17 6
Indians . . . . . . P 6 17

29 26

Scales of Pay
Iodian Military Nursing Service
Matron . . Rs. 419—28—56%
Senior Sister . . Rs. 357—11-—390
Sister after 10 years . . . . Rs. 335
Sister after one year Re. 258—11—318 4%
Sister on appointment . . Ra. 230 ’
Auxiliary Nursing Service

Certificated Nurses . . . Rs. 135 —5—176 ) Free messing
Uncertificated Nurses . . . Rs. 100—2}—120—3—126 ;ztlzgfi;:lig? *

‘NEEDS AND SUFFERINGS OF INDIAN TROOPS IN MIDDLE EAST

11758, *Mr, M. Ananthasayanam Ayyangar: (a) Will the Wuar S ¥
: : i ecretar
please state whether any reports have been submitted to the Government on th{a
needs and sufferings of Indian troops in the Middle East—(i) by the non-official
members of the Central Legislature, and (i) by the journaiiste in India who
were sent to those areas?

(b) Have they made any recommendations? If any such recommendations
have been made, how fa.r_have‘ those recommendations bzen implemented ”

(c) What is the expenditure incurred by Government for taking each of the
aforesaid groups to see the troops?

Mr. 0. M. Trivedi: . (a) and (b). On return from their tour in the Middl
I}{mt in March 1943, thg ‘Defence Cbnsultative Committee made recommt:ng:
tions on a good many points which had come to their notice. The points raised
by the members were discussed at a special meetinglof the Committ~~ on the

tAnswer to this question laid on the table, the questioner being abseat,
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6th July, 1943 under the Chairmanship of the Deput;, Commander-in-Chief.
Those recommendations which were accepted at that meeting have since been
implemented. The newspaper representatives who toured the Middle East werc
not of course, expected to submit a report to Government and have not in fact
done so, but I may assure the House that any suggestions they have already
made or may make in the future in thelr newspapers will be carefully and
sympathetically considered.

(¢) The expenditure incurred by Government on these two tours amounted to
approximately Rs. 6,000 and Rs. 15,000 respectively.

HrEALTH o¥ MaAULANA NOORUDDIN
e

11759. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the Home-
Member please state the state of health of Maulana Nooruddin, Member of the
All-India Congress Committee and a Provincial citizen of Delhi, who is detained
in the Ferozepur Jail?

(b) In view of his bad health and of the fact that many Members of the
All-India Congress Committee have been released, have Government considered
the advisability of releasing him? -

Sir Richard Tottenham: (a) and (b). The Honourable Member is referred
to the reply given to Mr. Ram Narayan Singh’s question No. 1641 on April, 5th.
The adwisability of releasing the detenu is of course considered periodicaﬁy by
the Chief Commissioner, Delhi.

REVIRW OF DEARNESS ALLOWANCE QUESTIONS

+1760. *Qazi Muhammad Ahmad Kasmi: (a) Will the Honourabie the Finance
Member please state, with reference to his answer to a supplementary question.
in connectien with starred question No. 481, answered on the 16th November,
1944, whether it is a fact that all questions relating to dearness allowance come
under review from time to time? -

(b) When was the question of dearness allowance to Government Pen-
sioners first and last considered ?

(c) Has there been any change in' the amount of dearness allowance granted:
to Government Pensioners since 1t was first granted ? - )

(d) Is it or is it rot a fact that the rise in price level of essential commo-
dities in U. K is not as tnuch as 200 per cent., while in India it is more than
400 per cent. rf the pre-war level? If not, what are the facts?

(e) In view of the fact that in U. K. dearness allowance is granted even to

pensioners getting £300 a year, and also owing to the high level of prices in
India, have Gavernment considered the ‘advisability of increasing the rate of
dearness allowance to lower grades and extending the benefit to pensioners getting
up to Rs. 200 per month? i

Mr. K. G. Ambegaonkar: (a) Yes.

(b) In November, 1943 and in November, 1944, respectively.

(¢) Not to those drawing pensions below-Rs. 40 per mensem, but at the rewi-
sion in November, 1944 the limit up to which dearness allowance is given was
raised from Rs. 40 per mensem to Rs. 75 per mensem and relief of Rs. 5 per
mensem was allowed in this range.

(d) The Board of Trade index of prices stood at 167-2 in December, 1944,
while the general index of prices, as worked out by the Economic Adviser to the
Government of India, stood at 247-5 for the week ending 17th March, 1945.

(¢) Attention is invited to my reply to starred question No. 481 given on the
‘16th November, 1944. The possibility of some further liberalisation of the exis-
ting scale of relief is ab present under Government’s consideration.

PROVINCIAL QUOTA FOR FILLING UP PoSTS IN INFORMATION DEPARTMENT
+1761. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable Member
for Information and Broadeasting please state whether any Provincial quota

hes been fixed for filling up posts in the Information Department and parti-
cularly in the All-India Radio?

+Answer to this guestion laid on the table, the questioner being absent.
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(b) s he aware that only the writers belonging to the progreg_sive schooi are
given a chance by the All-India Radio to broadcast their talks?

(c) Is he aware that these progressive writers stand for propaganda of litera-
ture and seek to suppress aesthetic beauties of literature?

(d) 1f the answer to above be in the affirmative, have Government con-
gidered the advisability of arranging the talks of writers who are interested in
the aesthetic side of the literature? :

The Honourable Sir Sultan Ahmed: (a) No. )

(b) No. The policy of All India Radio in respect of broadcasts on literary
subjects is that each station should, as far as and as taithfully as possible, reflect:
the Linguistic and cultural conditions of the area conqemed. In pursuance pf
this policy, writers of all ‘Schools’ of literature get their due share in ‘All-India
Radio broadcasts. ) :

(¢) All contributions to All India Radio programmes are subject to the same
scrutiny and are judged by aesthetic standards. Such standards naturally taken
into consideration all such desirable qualities in & literary work as good taste and
literary merit, etc. Government are not aware of any deliberate attempt on the
part of the writers in question to suppress the aesthetic beauties of literature.

(d) In view of the reply given to parts (b) and (c) the question does not arise.

COMPENSATION MONEY TO INHABITANTS OF VILLAGES OF AKHOLIA AND

CHUNARU GHAT

1762. *Mr, Ananga Mohan Dam: Will the Defence Secretary be pleased to
state: ol :

(a) if the compensation money has been paid to the inhabitants of villages
6f Akholia and Chunarughat in the district of Bylhet, which were requisitioned
by the Military Authorities under the Defence of India Rules in January 1944;

(b) if not the reasons for non-payment:

(c) the reasons for this dalay on the part of Government; and

(d) if Government are aware of the fmct that a poor Brahmin of village
Akhalia died without any treatment for want of money, though Government
owed him wney as compensation for requisitioning his homestead and agricul-
ture lands vacated by him?

Mr. Ram Ohandra: 1 have called for information from the Provincial Gov-
ernment and will place a statement on the table of the House in due course.

CoMMON ROSTER OF SUPERINTENDENTS OF GENERAL HEADQUARTERS, AIR
HEADQUARTERS, AND NAvAL HEADQUARTERS

1763. *Mr. Badri Dutt Pande: (a) Is the Honourable the Home Member
aware that a cominon roster of Superintendents of the General Headquarters,
Air Headquarters, and Naval Headquarters has been,prepared, with & view to
filling up the posts of Officer Supervisors and C. G. O.’s in those Headquarters?
If so, whether it will debar the employees on the Civil Secretariat side from
bc:ling; considered for the higher appointments in those Headquarters. If so,
why? -

(b) Do Government propose to have a similar common roster for the Civil
Becretariat as well for promotion to higher appomntments in the Secretariat snd
debar the staff of the General Headquarters from such appointments? _

Sir Richard Tottenham: (a) The reply to the first part of the question is in
the affirmative. As regards the second part, members of the civil services in one
Department have no claim to be considered for appointments in another Depart-
ment. The maintenance of a common roster in Defence Headquarters does not,
however, bar consideration of suitable candidates from outside the roster, pro-
vided that no suitable candidates are available in the roster and provided also
that the civil Department is prepared to release the individual.

(h) No. Apart from what has been stated in reply to part (a) of the question,
the proposal would be un-suitable for administrative reasons.

1 would emphasise that the introduction of this common roster in Defence
Headquarters has not affected in any way the previous position as regards the
transfer on promotion of personnel between Civil and Military Departments.

B
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IND1ANS HOLDING COLONEL’S aAXD HicEER RaANES

1764¢. *Mr. Badri Dutt Pande: Will the War Secretary please state the
pames and number of Indians who are holding the rank of full Colonels, Briga
diess and above these ranks in the technical branches of the Army i.e., IM.E,,
M.E.S. and Ordnauce? )

Mr. 0. M. Tiivedi: No Indian has yet got sufficient seniority and experience
for being selected for these high ranks in the technical branches of the army.

Mr. T.'S. Avinashilingam, Chettiar: May I know whether the same circums-
tances apply in England even in war time. Is it the case that deserving men
who hawe distinguished themselves in war have not been appointed to these
higher grades? '

Mr. O. M. Trivedi: 1 suppose so.

Mr. T. S. Avinashilingam Chettiar: What is the number of years required

for this ?

M. G. W, Trivedi: One does not become a full Colonel till about 25 years’
service.

Mr. Badri Dutt. Pande: Are we to understand that no Indian is suitable for
these posts? .

Mr. O. M. Trivedi: I did not say that no Indian officer was suitable. I said
that no Indian has got sufficient experience and seniority for being selected for
these high ranks. .

GovEBNMENT OF INDIA UNDER SEUCRETARIES NOT BRLONGING TO REGULAR SERVICE

1765. *Mr. Badri Dutt Pande: (a) Will the Honourable the Home Member
please state the number of Under Secrétaries in different Departmente of the
Government of India. who do not belong to any regular service, such as I1.C.8.,
PCS8., PES, ete.?

(b) What are their qualifications, and what length of services has each of
them got? ' <

(¢) What are the rules for recruitment to this class of appointment, of such
persons who do nct hold any substantive appointment under Government and
are such officers at present working in different offices, and how were they

recruited?
8ir Richard Tottenham: (a) and (b). A statement is laid on the table of the

house. :
(c) Appointments of Under Secretaries are made on the recommendation of

the Selection Board. Under Secretaries- are usually selected from among
persons already holding a substantive *Government . appointment. Before
appointing any person who does not hold such an appointment it is necessary to
consult the Federal Public Service Commission unless the post is one created in
connection with the war, emergency and the officer is appointed to it on a

temporary basis. .
Statement showing the number of Under Secretaries in the Government of India
who do not belong to any of the regular services, their qualificafions, length of
gervice etc.

Qualification Length of service

$. No. Name
1° 2 3 4
1 Mr. H. C. Sharma . M. A. of the Punjab University, Eleven months.

(E. H. & L. Depart- B. A. (Hons.) in Economics,
ment). Politics and Philosophy and in

Agriculture of Oxford.
2 Mr. B. G. Ghate . . M.A, LL.B, Ph.D. (Econ) London Six years 7 months.
(P. & D. Department)
3 Mr. L. G. Mirchandani B.Sc. (Bom.), T.D. (London), 7} months.
. (War Department) Psy. D. (London), M.R.8.T.
(London) and A.R.P.S. (London)
4 Dr. S. J. Ashgar . B.A. (Cantab) (Natural Sciences One year and five months,
(Defence Department) Tripos); Ph.D. (Vienna) (Philo-
sophy); Bar-atsLaw.
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8. No. Name Qualification Length of service

1 2 3 4

6 Mr. J. C. Taylor . . M.A, B.Sc., (Glas.) . . 3 years 7 months.
(Supply Department)

6 Mr. A A Said . . M.A, LL.B. (Cantab) D.P.A. One year 11 months.
(I. & C. 8. Depart- (Oxon.), Bar-at-Law.
meat) '

7 Mr.T.C.Boyd . . B'A. (Oxford), 2nd Class inthe One year.
(I. & C. 8. Depart- Honour School of Philosophy,
ment) Politics and Economics. Post

graduate civil service course of
) London School of Economics.
8 Mr. D.R.H. F.Davis. M.A. (Cambridge Ist Class Honours Eight months.
(I. & C. 8. Depart- in Oriental Languages LL.B.
ment) ] (London).
. ® Mr.N.G. Abhyankar . B.A. (Bombayh Universityéo:ith 2 years 9 months.
Food Department First Clags Honours in Rno-
¢ ) mics. Awarded Cobden Ciub
Medal by the Bombay Univer-
sity, M.Sc. (Lond.).
10 Mr. M. Shagil . . MA,LLB. Six yeals 7 months.
(Commerce Depart-
ment)

PROMOTION OF SUPERINTENDENTS AND ASSISTANT SECRETARIES AS UNDER
SECRETABIES

1766. *Mr. Badri Dutt Pande: (a) Will the Honourable the Home Member
please state if he is" aware that on account of occasional recruitment to these
appointments from outside the services there is a great discontentment among
the Secretariat staff who generally have long experience?

(b) What proportion has been set apart for those men who are working as
Buperintendents and Assistant Secretaries in different Departments for promo-
tion to Under Secretaries’ appointments?

(c) What sre the reasons for not throwing open the Under Secretaries’
appuintments to the Secretariat staff?

(d) Does he propose to counsider the desirability of reserving at least half
©of Under Secretaries’ appoinfments in° each Department for the Ministerial
staff, at least for the duration of War if not permanently? If not, why not?

Sir Richard Tottenham: (a) (b), (c) and (d). It has recently been decided
that ten posts of Under Secretary should be thrown open to members of the
Imperial Secretariat Service.

Mr. T. S. Avinashilingam Chettiar: What is the total number of posts ?

8ir Richard Tottenham: I am afraid I do not know. There ;
Under Secretary in each Department! w ere is at least one

DETENTION OF ME. SARAT CHANDRA BOSE AND Lara SHANEAR LaL
. ;?tz.' *Mc. Sri Prakasa: Will the Honourable the Home Member be pleased
(8) when the cases of Mr. Sarat Chandra Bose and Lala Shankar L
itizst reviewed and when they were last informed of the reasons for ?;;leira]d::::
or;
(b) the amount tkat is spent per month on their detention e
the (a§nofmg; granted for t-heér food, clothing and other necessitiecsa'm p md aleo
¢) if Government would consider the desirability of sending .
theis home 2nd confining. them i eler s y of serding them nearer
(d) if their relatives including ladies are searched before they are allowed
to interview them; and, if so, what arrangements Government have made for
this search and what the manner is in which it is carried out?
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sir Richard Tottenham: (a) Mr. Sarat Chandra Bose and Lala Shankar Lal
were informed of the reasons for their detention in February 1944. Their cases
were last reviewed in December 1944.

(b) Approximately Rs. 2,000 p.m. is spentyon the place of detention and Rs.
500 p.m. on their personal requirements.

(¢) No. .

(d) All persons who come to interview them are liable to be searched though
in the case of ladies the search may be dispensed with. If it is necessary to
search ladies it is done by two women searchers of good status.

Mr. Sri Prakasa: With reference to the Honourable Member’s reply to part
(b) of the question and in view of the heavy expense involved in keeping them
where they are will not the Government consider the desirability of movnig them
necarer their homes as suggested in part (c) of the question? _

Sir Richard Tottenham: There is no reason to believe that that would pro-
duce any reduction of expenditure.

Mr. Sri Prakasa: If I am not mistaken, the Honourable Member said that
the approximate expense per month is about Rs. 2,500. -Surely, in confining two-
persons in an ordinary jail nearer their homes, Delhi or Calcutta, would not cost

. 8o rauch. '

Sir Richard Tottenham: The main expense lies in the renting of a specinT
house for the purpose and 1 imagine that houses in Calcutta or anywhere like
that would be more expensive than they are at Coonoor.

Mr. Sri Prakasa: Is it necessary to confine these two gentlemen in a sepa-
rate house and not in the ordinary jail and is it not a fact that the house in which
they are confined at the present moment is surrounded with wires which are
charged with electrieity?

Sir Richard Tottenham: As regards the first part of the Honourable Mem-
ber’s quest.on, if we had not considered it necessary, it would not have been
done. As regards the second part of the question, it is true that these two
gentlemen are kept in a bungalow in Coonoor which is surrounded by barbed
wirs but I am sure there is no electricity in it.

Pandit Lakshmi Kanta Maitra: Did the Honourable Member say that they
could not be transferred to Calcutta because of the higher rate of house-rent
there ? If so, is the Honourable Member aware that Mr. Sarat Chandra Bose
‘has got his own residence in Calcutta and in Kurseong ? ’

Sir Richard Tottenham: I did not say that. I was merely answering the
Honourable Member’s suggestion that it would save money to move him.

Mr. Sri Prakasa: In view of the fact that the expense involved is very
heavy, will the Honourable Member consider the matter again and also in view
of the fact that the security prisoners have to be informed every six months of
the reasons of their detention now under the Ordinance and also in view of the
:act that the Honourable Member informed them as far back as February 1944,
-vill the Honourable Member give them a fresh notice of the reasons that have
sapelled the Government to keep them in detention ? -

Sir Richard Tottenham: Government are always prepared to consider any-
thing and I will consider it again, but I do not think it will make any difference.
As regards the second part of the question, I can see no point in repeating the
same words every six months. We have already told these people the grounds
for their detention and if we were to do so again, we should merely repeat what
we have said before. That does not alter the fact that their cases are reviewed
vvery six months.

Mr. Sri Prakasa: And they are not informed of the results of that review ?

Mr. Pregident (The Honourable Sir Abdur Rahim): Next question.

INCREASING OF ALLOWANCE TO FAMILY oF MR. SARAT CHANDRA BOSE

1768. *Mr. Sri Prakasa: Will the Honourable the Home Member be pleased
to state: ’
(8) if members of the family of Mr. §arat Chandra Bose bave applied to
Government for an increase of the allowance paid to them; and if Government
have considered the matter; and ' '
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(b) if Government have contributed anything towards the insurance policies
of Mr. Sarat Chandra Bose; and, if not, what arrangements have been made
30 keep the policies alive?

Sir Richard Tottenham: (a) Yes. The application was considered and re-
jected.

(b) Government are paying & monthly allowance of Rs. 1,000 to Mr. Bose’s
family but do not contribute towards his insurance policies and have no infor-
mation of what arrangements have been made to keep them alive.

Mr. Sri Prakass: In view of the fact that Mr. Sarat Chandra Bose’s domes-
tic expenses have been high, would not the Honourable Member consider the
desirability of raising the allowance and also in view of the fact that these insu-
rancc policies are in danger of lapsing, will not the Government take steps to
keep them alive? '

Sir Richard Tottenham: I have already answered both those questions.

Pandit Lakshmi Kanta Maitra: Is the Honourable Member aware that
Government paid all the premium expenses during his last detention? _

Sir Richard Tottenham: I have no information about that. I would point
out, however, that Mr. Sarat Chandra Bose seems to have invested nearly sll
his savings, which must have been very considerable, in life insurance policies
instead of adopting the more usual procedure of investing them in securities.
The number of his life policies is extremely large and it would be impossible for
the Government to keep them all alive.

Pandit Lakshmi Kanta Maitra: Is the Honourable Member aware that a
representation was actually made by his wife to the Government of India for

this purpose ?

Sir Richard Tottenham: Yes, I have already answered that question ic
art (a). .

P H(r T. S. Avinashilingam Chettiar: If the Government considers that the
number of insurance policies is large towards which they cannot cootri-
bute, will they consider the advisability of contributing towards part of that
insurance, which they think is proper in the circumstances?

Sir Richard Tottenham: No, Sir. :

Mr. Sri Prakasa: May I take it that the Honourable Member is unaware of
the fact that past savings are not invested in life policies but that they are taken
out with a view to invest future savings? The Honourable Member said
that Mr. Sarat Chandra Bose must have invested his very large savings in life
policies. But so far as I know, life policies are taken with a view to invest fu-
ture ravings and there is no arrangement with Life Insurance Companies {o take
past savings. :

Sir Richard Tottenham: I am not an expert in Insurance, but I think all
olicies have a certain surrender value. What I was pointing out was that Mr.
ose had chosen one form of saving, whereas other people have chosen other

forms of saving.. If for instance, he had invested all his savings in Govern-
ment loans, his family would have a very reasonable income today.

Mr. Sri Prakasa: T am sorry I have not been able to make myself under-
stood. The Honourable Member says that Mr. Sarat Chandra Bose has invested
all._t}}lns savings in life policies, but so far as I know life policies are taken out
;:lst sa;, x;;vs taot l:ﬁ'_ESt future savings and that life policies have nothing to do with

(No answer.)
SECURITY PRISONERS UNDER CENTRAL GOVERNMENT

.1709. ‘It..srl Prahu Will the Honourable the Home Member please give
» list of securily prisoners under the Central Government, the places of their
detenthn. the amount of money spent on each of sueh prisoners, and the allow-
ances, if any, made to their families. And have Government received any
'a.pphcatlons from the families of those not receiving anything that thevy are
n;’ 1nei:)d of such.allowance, and from those receiving them that thev are nof
;ak :n inm:l?:g:;’ails& :}?xe amount allowed? If sc. what decision have Governmend
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Sir Richard Tottenham: I regret that for reasons of security it is not possi-
ble to give a list of the hames and whereabouts of all persons detained by order
of the Central Government. The amount of money spent on each person also
cannot be stated as no individual sccounts are kept. The families of six Central
Security prisoners are in receipt of allowauces ranging from Rs. 12 p. m. to Rs.
1,000 p.m. and other cases are at present under consideration. Government
have from time to time received representations of the kind referred to, and
have dealv with them in the light of the general principle that allowances should
be granted not only in cases of absolute necessity but also in cases where the
detention has deprived the family of a legitimate source of income or has caused
them to fall into debt.

Mr. T. S. Avinashilingam Chettiar: What is the totaf number detained by
the Central Government ?

Sir Richard Tottenham: 37.

My, Sri Prakasa: Does the Honourable Member regard the figure 37 so large
that details about them cannot be given?

Sir Richard Tottenham: 1 am quite prepared, if the Honourable Member

- wishes, to give details about a certain number of them. I said that I could not
give a complete list. :

Sardar Mangal Singh: May I ask if any family aliowances are being given
to the family of Sardar Sardul Singh Cavasheer? .

Sir Richard Tottenham: No, Sir.

Sardar Mangal Singh: Was any application made by him?

Sir Richard Tottenham: 1 believe he applied in the past, but I should re-
quire notice of that. -

BusinEss CORRESPONDENCE oF MR. SHANKAR LaAL

" 1;70. *Mr. Sri Prakaga: Will the Honourable the Home Member be pleased

state:
- (a)if it is a fact that Mr. Shankar Lal is permitted to carry on correspondence
in connection with his business affairs, but that members of the family are not
permitted to talk about business affairs when they interview him: and

(b) if so, the reason for this restriction; and if Government are prepared to
consider the matter and remove the restriction? ,

Sir Richard Tottenham: (a) and (b). The attention of the Honourable Mem-
ber is drawn to the reply given to question No. 780 on 6th March, 1945. The
Home Member then promised to consider whether the. restriction could, as &
special case, be relaxed. I am afraid he was unable to complete his considera-
tion of the case before leaving for England but I have no doubt that he will do
80 as soon as he returns. :

- Mr. Sri Prakasa: Will the Honourable Member in charge at present consider
the matter before the Home Member comes back and place the case before him ?
Sir Richard Tottenham: 1 have considered the matter very carefully. I
have got certain recommendations to put before the Honourable the Home
Member when he returns.
. Mr. Sri Prakasa: Miy I know the exact reason for this difference made in
interviews and in correspondence? While Mr. Shankar Lal is allowed to carry,
on correspondence on business matters, he is not allowed to talk to members of
his family that are connected with his business on business matters ?
Sir Richard Tottenham: ]I admit that the situation is a trifle anomalous.
That is why the Home Member was prepared to reconsider it.

CONDITIONS FOBR SUBMISSION OF APPLICATIONS FOR ACCOMMODATION BY NEW
ENTRANTS IN GOVERNMENT SERVICE

1771. *Mr, Kallash Bihari Lall: Will the Honourable the Finance Membee
be pleased to state: - ; ’

(a) whether it is o fact that newly appointed Government servants have to
apply for Government ‘accommodation on a prescribed form within one week
from the date of their respective appointments; '
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(b) er it_is a fauct that if the above conditions are not fulfilled, the new

entr(az)t: 5;ebhniig1: agiven compensatory house-rant nor the conveyance allow-
ainder of the season: ) o
anc?c)fol}'f tilzfe r;np}ly to (a) above be in the affirmative, whether, in dvxew Ofdf;:
fact that the new entrants are not expected to know the ruleg a.n'd g);o;):e ure
governing the grant of the above-mentioned allowances; they are %11111 » gribed
Departments where they are employed in the matter of filling up (;1 };11'1 o
form within one week of their respective appointments; if 80, w;a e Br this
procedure is followed in the Find?lpcf; aj!.);partment as well as in other Decp
] e Government of India; an ‘ ) )

mezatie), ?ff ttlile r(e‘tply to fhé latter part of (c) above be in the negative u;'hether
Government propose to take steps to see that new entrants do not suffer any
pecuniary loss for no fault of theirs?

Mr. K. G. Ambegaonkar: (a) Yes.
(b) Yes. . )
s ing orders are that Departments should bring the relevent rule

to tg:e?. rfll‘o}:;?cgtg? iev% entrants within thrge days of their joining service. C').ex]'tam
cases have come to light in which the standing orders were not complied wj1t 1.

(d) Yes. .

Mr. Laichand Navalral: May I know from the Honourable Member with:
regard to new entrants who have already joined. without k_nowmg .about thése-
Standing Orders, is the Honourable Member going to consider their cases and.
give them allowances or not ? .

Mr. K. @. Ambegaonkar: I said in reply to part (d) that the question was
under consideration.

Mr. Lalchand Navalrai: This is a different question . . . .

Mr. President (The Honourable Sir Abdur Rahim): Next question.

CLERKS SENT ON DEPUTATION TO OTHER OFFICES FROM THE SUPPLY ACCOUNTS .
BraNce, NEw DELHI

1772, *Maulvi Muhammad Abdul Ghani: Will the Honourable the Finance.
Member please state: ’ )

(8) whether it is a fact that the Chief Controller of Supply Accounts, New
Delhi, has spared some of his subordinates in the Supply Accounts Branch to
serve on deputation in other Departments with prospects; if so, their number
and conditions on which they had been spared ;

(b) the increase in salary in their new offices ; and

(c) whether any Muslim clerk applied to be so spared; if so, whether he
wss spared or not; if not, why not?

Mr. K. G. Ambegaonkar: (1) It is presumed that by ‘‘Subordinates’’ the
Honourable Member means non-Gazetted staff. Excluding persons made avail-
able to the Supply Finance Department itself and to other Accounts Offices un--
der it and persons transferred to the Office of the Controiler of Rationing, Delhi,
under the orders of the Home Department on their existing rates of pay, the-
Chiet Controller of Supply Accounts has released 22 Subordinates between July
1940 and March 1945 for employment in other Departments.

(b) The increase in salary has varied in individual cases and has ranged from
:fe;v rupees to Rs. 100 P-m.; in two cases it was Rs. 150 and Rs. 230 respec-
ively.

(c) Yes. 10 Muslim Clerks applied for posts in other Departments of whom
5 were spared. The remainder could not be spared.

"ABSENCE or MUSLIM PxrsoxveL 1N Miurary ENGINEERING SERVICE 1IN
BALUCHISTAN

" tfns *Mr. H. A. Sathar m. Essak Sait: Will the War Secretary pleuse-

3

L ]
(a) whether he has read the letter published on page 2 of the Dawn, dated ~

the 7th Februsry, dealing with the complete absence of Muslim
in the non-technical sections of the Military Engineering Service igeg:ﬁz;ﬁ;:zz:
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~ (b) whether it is a fact that out of fourteen Head Clerks and fourteen Super-
intendents, Establishment Section, and ten Superintendents, Contract Section,
nut one is a Muslim; .

(¢) whether a few Muslims who were formerly employed in this service in
Baluchistan were transferred; if so, why; and '

(d) whether it is the policy of Government to have as few Muslims in the
Baluchistan Government services as possible?

Mr. C. M. Trivedi: (a) and (b). I have read the letter but would point out
that according to it four out of the fourteen Superintendents, Establishment
Section, are Muslims. I would add that vacancies in the posts of Head Clerk
.and Superintendent are filled by selection on merit, and Muslims have an equa}
<hance, with the employees of other communities in the matter of selection for
‘these appointments.

(c) The conditions of service of civilian employees of the Military Enginser
Services include liability to transfer wherever their services are required, and
such transfers are continually taking place. If the Homourable Member would
Jet me know the period during which he wants details of transfers of Muslims in
the Military Engineer Services from Baluchistan, I should be glad to let him
have the facts.

(d) No, Sir. ,

Mr. H. A. Sathar H. Essak Sait: Is it a fact that the result of these trans-
Ters is that there are no Muslims in a particular cadre ?

Mr. C. M. Trivedi: Transfers are governed by considerations of public exi-
gencies and they may have that result. ' .

Seth Yusuf Abdoola Haroon: The other day, the Honourable Member for
External Affairs Department said that selections are not made by Selection
‘Committee but that they are made by Agent General, because the position in
Baluchistan is different, but today the Honourable Member, Secretary for War
Department comes to us and says that selections are made by the Selection
Board. May I know from the Honourable Member whether it is the policy of
the Government to change whenever they like?

Mr. C. M. Trivedi: I never said that vacancies in the posts of Head Clerk
and Superintendents are filled by Selection Board.

LEGISLATIVE ASSEMBLY'S REFUSAL OF SUPPLIES TO THE ExECUTIVE COUNCIL

41774, *Mr. T. S. Avinashilingam OChettiar: Will the Honourable the
“Finance Member please state: .

(a) whether the vote of thig House—Refusal of supplies to the Exeeutive
:Ccuncil this cession—has been considered by the Executive Council; and

(b) if o, the result of the consideration?

Mr. K. G. Ambegaonkar: The (Governor-General-in-Council has, under Section
67A (7) of the Government of India Act as set out in the Ninth Schedule of the
~Government of India Act, 1935, declared that Demand No. 12. Executive Coun-
cil for 1945-46.is essential to the discharge of his responsibilities. '

UNSTARRED QUESTIONS AND ANSWERS
PusBLic RELATIONS, DIRECTORATE

148. Sardar Mangal Singh: (a) Will the War Secretary please state the
.duties of the Public Relations Directorate, and when it was constituted?

(b) Is it one of the duties of the staff of this Directorate to cater for the
Indian Army which is composed of members of different communities?

(¢) Will he please state if representation to all the different communities
"has been given on their staff? If so, what is the proportion of different commu-
-nities amongst the gazetted staff and others, separately? ’

Mr. C. M, Trivedi: (a) I would refer the Honourable Member to my reply
-to Mr. Manu Subedar’s Starred Question No. 581 on the 1st March 1945 and
‘the supplementary questions and answers’arising therefrom. o
(b) Yes, Sir.

+Answer to this question laid on the table, the questioner having exhsusted his quots.
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(c) The reply to the first part is in the affirmative. As regards the second
part, I lay on the table a statement giving the percentages of different commu-
nities amongst officers and others.

Indian .
—_— Europeans Hindus  Muslims Christians  Sikhs Others
Offcers . . 545 17-8 188 45 2-8 16
«Others . . . . 68 570 29-0 3-8 3-4

PROPAGANDA AND INSTRUCTIONAL FILMS
144, Mr. Sri Prakaga: Will the Honourable Member for Information and

"Broadcasting please ‘state:
(8) the number of propaganda pictures that was scheduled to be produced

‘by the film industry in India and the number that was actually produced;
(b) if it is a fact that a producer who produces more than two pictures during
:8 licensing period is compelled to produce a third as a propaganda picture;
(¢) the number of short instructionsl films produced by the Information
Films of India and the number produced by outside agencies during the last

ear; :
7 (d) average cost of production per short film of the Information Films of
India and the rate offered to outside producers for each short film ; and

(e) if the pictures produced by the Army Centre are not shown to civilians
«or to civilian censoring authorities; and, if so, why?

The Honourable Sir Sultan Ahmed: (a) During the period from September
1948 to December 1944, 33 full length instructional films were licensed. Oub
-of this 13 full length films have been produced. The rest are under production
In addition, 60 shorts were scheduled to be licensed in 1944. 57 licences have
.already been issued and the remaining 3 will be issued as soon as certain infor-
mation is received from the producers. Out of the shorts licensed, 21 have
‘been completed and otkers are under production.

(b) A producer who gets a licence for three or four films has to produce his
Afirst film as an instructional film and a producer who gets a licence for more
-than four films has to produce his first and fourth films as instructional films.

(c) 49 instructional films were produced by the Information Films of Indis
‘in 1944. The number produced by outside agencies was 5.

(d) Tt is difficult to work out the average cost of production of the shorts
‘produced by Information Films of India as the production of shorts and news
:reelr as well as for their distribution is done by a combined organisation. The
‘rate offered to outside producers depends inter alia on the quality of the short
-and the extent of its use. For example, for a film of which only the right for
internal distribution was purchased, the rate offered was Rs. 4 per foot; for 2
films which were acquired for internal as well as external distribution the rates
‘were 8 and 9 Rs. per foot and two one-reeler films which could only be distri-
‘buted to Hindustani cinemas, were bought for Rs. 8,000 each.

(¢ Such of the 'Army Centre films as are considered suitable for the general
,public apq are shown in licensed cinema houses are submitted for certification

to the Civil Board of Censors. Films meant for troops only which are shown in
-unlicensed military cinemas do not require sny certification from Board of Cen-
sors and are, therefore, not submitted to them for approval. -

SHORT NOTICE QUESTION AND ANSWER
TREATMENT To MR. ASAF AL1 AT DELHI RAILWAY STATION OF WAY TO PUNaAB
Mr. Satya Narayan Sinha: (a) Will the Home Secretary please state wh
Mr. Asaf Ali, _while passing through Delhi, was removed from Ehe Delhi statioz
after a short interval from the Retiring Room to an unknowm place and was
mot allewed to meet even the few friends he desired ? o
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(b) Is it & fact that he was not brought back to the Delhi Station and was
entrained at Ghaziabad ?

(c) 1s it a fact that the people were put off by a false statement that he
would be brought back to the Delhi Station in time to catch the Frontier -mail ?

(d) Is it a fact that at Ghaziabad he was not allowed even to give a comple-
tely non-political and personal message to Mr. Bhula Bhai Desai, the Leader of
Opposition in the Central Assembly?

(e) Where and how was he kept during the day?

Sir Richard Tottenham: (a) and (e). 1t had been arranged that Mr. Asaf A'h.
should travel straight through to his destination without stopping at Delhi but
ot arrival here on the morning of April 5 the officer in charge of the escort was
informed by the railway authorities that the party would have to change and
go on by another train with the result that he had to spend tl}e' dajf in De.l!n.
He was travelling in custody and was therefore taken to the Civil Lines, Police
Station where suitable accommodation was provided for him. It would be most .
unusual to give permission for any person to interview a prisoner in transit. and.
in this case no one had even asked for such permission.”

(b) Yes.

(¢) I bave no information to that effect.

(d) The officer in charge of the escort had no authority to allow messages cE
any kind. If Mr. Asaf Ali wished to send a non-political message to Mr. Bhula-
bhai Desai he could have sought permission from the proper authority while:
in Delhi.

‘Prof, N, @. Ranga: Who is the proper authority in Delhi whom Mr. Asaf
Ali could have approached? Could Mr. Asaf Ali have reached him at all?

Sir Richard Tottenham: He could have approached the Chief Commis-
sioner, Delhi, or he might even have approached me, _

Prof. N. @. Ranga: Was Mr. Asaf Ali at liberty to engage a motor car and
go to the Chief Commissioner? How was he expected to reach the Chief Com-
m:ssioner, Delhi? _

Sir Richard Tottenham: I wunderstand that he did make representations-
t> the Chief Commissioner about another matter while he was here. '

Shrimati K. Radha Bai Subbarayan: May I ask whéther Mr. Asaf Ali him-
self was ‘nformed that he could send a message by this means?

Sir Richard Tottenham: 1 do not know whether he was informed. He must
have known that he could ask. )

Prof, N. @. Ranga: What sort of convenience can there be when he is i
police lock up ? I myself have had experience of police lock up.

(No answer.)

MoOTION FOR ADJOURNMENT _
REFUSAL TO INDICATE (OVERNMENT VIEWS RE RECRUITMENT TO-IMpIAN CIviL
SERVICE AND INDIAN PoLICE

Mr, President (The Honourable Sir Abdur Rahim): I have received a notice
of adjournment motion from Mr. Neogy. He desires to move the adjournment
of the business of the Legislative Assembly for the purpose of discussing a defi--
nite matter of urgent public importance, namely, the Government's refusal to
indicate the views of the Governor General in Council on the question of recruit-
ment to the Indian Civil Service and the Indian Police, and the repercussion of
the policy of filling of ‘war service vacancies’ in these services on the future:
constitutional progress of India. _

Does this refer to the reply to the short notice question which the Honourable-
Member asked the other day ?

‘Mr.’K. 0. Weogy (Dacca Division: Non-Mubhammadan Rural): Yes, Sir.
The Government Member said that the matter was under eonsideration and dis-
cussion, that is between the Government of India represented by the Home
Member who is now in London and the Seeretary of State for India. The point
is that the Government of India have formulated certain wiews of their own and
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they have communicated those views to the Secretary of State, and thereupon
the Secretary of State wanted to consult the Home Member in person and that
is how the Home Member and the Home Secretary were deputed to England.
Then, Sir, I would refer t6 a supplementary question which was put by my
Honourable friend to my right to the following effect: _

“May I know if the Honourable Member will be in a position to divulge to this House
whether any portion of instructions given to the Honourable the Home Member and the
Home Secretary had provided against arrangements being made in such a manner as to
Arejudice the larger issue of Indials ultimate control on her own officers?”

To this question, Sir Richard Tottenham said in reply ‘‘ No, Sir ™. That is
to say he was not in a position- to divulge to this House the position. He did
not even give an assurance to the effect that was suggested by my Honourable
friend Mr. Krishnamachari, and that accounts for the second clause of my ad-

journment motion.
Sir Richard Tottenham (Goévernment of India: Nominated Official): 8ir, I
12N can only say that I gave a carefully considered reply yesterday, and
00N it is a fact that I am not at liberty to disclose the views of the Gover-
nor General in Council, because those views are confidential. If I were to dis-
close them I should probably be dismissed and I shall also be liable to prose-
cution under the Defence of India Rules and a sentence of five years! But,
Sir, 1 think I can take this opportunity to say that I am quite.sure that neither
the Secretarv of State nor the Governor General in Council has the slightest
wish by what is going on at present to prejudice in any way the future consti-
tutional issue.

Mr. K. C. Neogy: Sir, I daresay my Honourable friend has made a mistake
in thinking that anything that he may do here might involve him in some per-
sonal risk. When we address the Honourable Member we address him as re-
presenting the Government of India, and if the Government of India chooses to
make a statement T am sure my Honourable friend will be immune from any
act’on.

Mr. President (The Honourable Sir Abdur Rahim): The communication
between the Government of India and the Secretary of State being confidential
at this stage, I do not think this adjournment motion is in order. The motion
is therefore disallowed. :

RESTRICTIONS ON ISSUE OF RAILWAY TICKETS FOR ARDHA KuMBH MELA AT HARDWAR

Mr. President (The Honourable Sir Abdur Rahim): I have received another
notice of adjournment from Mr. K. C. Neogy who wants to discuss -‘‘the onerous
restrictions on the issue,of railway tickets for journey to Hardwar on the occa-
sion of the Ardha Kumbh Mela which begins on the 18th of April”.

~ Will the Honourable Member, please explain the position ?

Mr. K. O. Neogy (Dacca Division: Non-Muhammadan Rural): S'r, I under-
stand certain restrictions have been iniposed on traffic to Hardwar and its neigh-
bourhood cn the ground of public health requirements. Passengers travelling
to that area are required to produce certificates of inoculation against cholera :
I have no grievance against that. but in addition to that I understand passengers.
are required to satisfy the railway administration. either that they are not pro-
ceeding-to that area in the capacity of pilgrims, or if they are goiné to that area
as pilgrims, the_v.mt}st in addition to that inoculation certificate produce a sort
of permit from district officers or other executive officers of Government. And
it is on the production of these two documents, namely, the inoculation certifi-
cate, to which I do not take exception, and the permit, that tickets are issued.
This has resulted in a very great grievance among Hindu pilgrims generally all
3;/3!- li;h: country, and ordinary travellers also are being put to a lot of incon-

ience. '

The Honourable Sir Edward Benthall (Member for Railways and War Trans-
port) : . Sir, it is n‘atural.l_v. a matter of extreme regret that we should not be able
$o p:ovndg tke usual facilities to passengers wishing to travel to a mela of pecu- -
liar sanctity to a number of devout piigiéms. But we are not able to dopthis,
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[Sir Edward Benthall.
as the Honourable Member well knows, owing to the passenger transport posi-
tion, and the effect that the diversion of transport to abnormally large crowds
travelling to this one place would have upon other-civil and military movemecnts.
We have also to take into account the danger arising from inevitable overcrow-
ding of trains going to this destination and the question of public health. We
have had for similar reasons to refuse facilities to the same and other communi-
ties for similar occasions. The restrictions are imposed for the reasons which I
have given; and as for the inoculation. . . . .

Mr, President (The Honourable Sir Abdur Rahim): He does not complain
-of that; what he objects to is the permit.

The Honourable Sir Edward Benthall: That is entirely at the discretion of
-the Provincial Government. :

Mr. President (The Honourable Sir Abdur Rahim): That is not done under
-the instruction of any authority here ? :

The Honourable Sir Edward Benthall: No, Sir. In the case of the cholera
injection, the order is imposed by the Provincial Government, and the railways
.are merely helping the Provincial Government to carry out their policy.

As regards general restrictions on the travel of abnormally large crowds such
.a8 these to.places of worship or other occasions, there is no new policy involved.
The policy is well known to the House and it was.a matter of debate in this
House last year, from a case arising in Madras, on the 28th February, 1944. 1In
‘the circumstances I submit that there is nothing new in these restrictions, and
-that bheing so, it is not a matter of urgent public importance.

« Mr. K. C. Neogy: Sir, may I spy something further? My Honourable
-friend said that the restrictions had been imposed in the interest of the railway
administration itself. Do I take it then that the restriction with regard to the
'-permit has been imposed by the Provincial authorities at the instance of the
railway administration? If that be my Honourable friend’s case, I should like
fo point out that this restriction applies only in the case of passengers travelling
‘to that area from the U. P. districts, that the other provinces have not imposed
such restrictions, and that the only requirement in the case of pilgrims from
other provinces is that they should produce an inoculation certificate.

The Honourable Sir Edward Benthall: Yes, Sir: this has been imposed in
conjuction with the U. P. Government as the bulk of the pilgrims go from the
U. P. .

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan Rural):
Sir, may I say one word? A festival like this at Hardwar is very important and
it falls only once in twelve years. As such it merits special consideration. Bu#
instead of affording extra travelling facilities, the railway authorities have with-

drawn all possible facilities, and in the U. P. the railway station masters haye
received orders that _they are to issue no tickets at all to any person proceeding

-to Hardwar for the purpose of pilgrimage. This is a very serious matter, and
if my Honourable friend opposite, who is usually obliging, would at least with-
-draw the restrictions for the next two days so that passengers can proceed in
‘time for the main day,viz, the 13th April. he would be bestowing a favour, if
I may put it that way, because everything that Government does is a favour
even though it may be our right. T may add that in case my Honourable friend
-says, ‘“‘How did these pilgrims come in ancient times when there were no rail-
ways ?’’, T can only say that all these methods of trangport, including the fav-
-ourite bullock-cart about which my Honourable friend waxed eloquent the other
day, have all been destroyed, and therefore we have to depend entirely on the
‘railways for our transport. ‘

The Honourable Sir Edward Benthall: TIf T might just say with regard %o
‘what my Honourable friend has said. we are, as I said at the beginning, aware
of the peculiar desire of the people to co to this festival. But we have had, for
‘the reasons which I have explained and the extreme shortage of rolling stock,
‘to make it difficult for people to go there. We are perfectly aware that they
‘will find their way to neighbouring stations arfd so onwards by other means of
‘transport, and we expect a good number of people to reach there. We are
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therefore trying to make special arrangements for stock to remove them at the
end of the mela, especially in view of the danger of cholera. I think it is going
to be impossible to provide rolling stock to carry more to Hardwar for the last
day ot two, but, if we did, those who were fortunate enough to take advantage
of the special arrangements would reach Hardwar in preference to those pre-
viousiy shut out.

Mr. President (The Honourable 8ir Abdur Rahim): Is the Honourable
Member making some special arrangement ?

The Honourable Sir Edward Bemthall: All I can promise the Honour-
able Member is that I will look into the possibility of clearing any accumulations
of pilgrims on the way to Hardwar in the course of the next day or two.

Mr. K. O. Neogy: Immediately?

The Honourable Sir Edward Benthall: I will look into the possibility of
that. The Honourable Member will recognize that the whole difficulty arises
through the shortage of rolling stock. He would not wish us to take off the
ordinary trains from Delhi, for instance, in order to help the pilgrims to go to
Hardwar.

Mr. Sri Prakasa: Is it not a fact that the ordinary trains are going empty
because no tickets are being issued ?

The Honourable Sir Edward Benthall: I think not.

Mr. Sri Prakasa: It is so. ©

_ The Honourable Sir Edward Benthall: But this is no new question of policy.
It has been before the House on many occasions.

Mr. President (The Honourable Sir Abdur Rahim): Has this restriction in

U. P. been imposed this year?

The Honourable Sir Edward Beanthall: This restriction has existed ever
since 1942, if not before. )

Mr. Sri Prakasa: What about District Magistrates’ permits?

The Honourable Sir Edward Benthall: The same conditions had arisen in
connection with the Sikh mela and I seem to remember a discussion on that
subject. Sardar Sant Singh will recall the occasion.

M. Sri Prakasa: The District Magistrates were never authorized to the ex-
tent as they have been authorized in the .United Provinces this time.

The Honourable Sir Edward Benthall: I think it was exactly the same.

Mr. President (The Honourable Sir Abdur Rahim): There have been certain
restrictions imposed in the shape of requiring licences or permits from the local
authorities for passengers who want to go to Hardwar in order to attend the
mela and it is certainly a matter of importance. The statement made by the
Honourable the War Transport Member indicates that owing to the shortage of
wagons and other difficulties, which are due to the exigencies of war, restrictions
have to be imposed on the number of passengers travelling especiaily from the
United Provinces from where a large number of pilgrims go ‘o Hardwar. He
contends that the restrictions are not new and they have existed since 1942.
But Mr. Neogy’s complaint is that this year a’special restriction has been im-

-posed which very much inconveniences the pilgrims. I hold, therefore, that
the motion is in crder. But as objection has been raised to leave being granted,
those Members who are for leave being granted will rise in their seats.

(After a count being taken)

As more than 25 Members have risen ‘n their places, leave i ted
the motion will be taken up at 4 o’clock. places, leave s granted and

THE BANKING COMPANIES BILL—contd.

Mr. President (The Honourable Sir Abdur Rahim): The House will now
resume further consideration of the Bill to consolidate and "amend the law
relating to banking companies. Mr. Yusuf Haroon will continue his speech.

Seth Yusuf Abdoola Haroon {Sind: Muhammadan Rural): M:. President
1. was yesterday referring to this important Legislation which is before ' the
House. My Honcurable friend. M:. Manu Subedar, who is not kere at present,
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[Seth Yusuf Abdoola Haroon. ]
said that this legisiation is an outcome of the British influence. I would have
assured my Honourable friend that I am as much against the British influence
as he is, but that does not mean that an important legislation which might
be of benefit to this country should be brushed aside on that score. . We should
try to improve that legislation by our combined efforts, and having done that
we should place the improved legislation on the Statute Book. _

Sir, the urgency of such legislation has become great because of the
haphazard way in which new banks have grown up during the last four or five
years, and. it has become necessary that there should be some check over them.
I find from the Bill that Government has taken more power as
regards control and inspection without undertaking the obligation tc aid such
smaller banks or to finance them or to give them the necessary assistance if
the banks are in difficulty. This is very important. When ycu take power
for inspection and for looking into the affaire of these concerns, it becomes very
necessary to give them such aid as they stand in need of. It imnight happen
that in certain cases the banks, to which you may give your aid, may not sur-
vive, but you have got a vast machinery a vast organisation in the Reserve
Bank to look after them, and therefore in the Select Committee I propose to
move an amendment to this clause.

Mr. T. Clopman-Mortimer (Bengal: European): Sir, I rise 1o a point - of
order. There is no Member of the Government present in the House.

Mr. Sri Prakasa (Allahabad and Jhansi Divigions: Non-Muhammadan
Rural): An ‘‘Assistant’” Member is present!

Dr. P. N, Binerjea (Calcutta Suburbs: Non-Mubammadan Urban): This is
4 Government Bill and is it not desirable that Government Memnber should
be present?

Mr. President (The Honourable Sir Abdur Rabim): Mr. Ram Nath is there
tc reply, I understand.

‘Seth Yusuf Abdoola Haroon: Sir George Schuster, one of our Finance Mem-
bers, speuking in this House, sald that the smaller bunks are a source of relief
and are of great help to sthis country. In this vast country it is not possible
for the big banks to establish their branches all over, but 1 find that Govern-
went has not moved in this mater. In order to encourage the growth of
smaller banks which are comparatively in their infancy in thig country, Gov-
ernment should bring forward suitable legislation betore this House so that
the economic needs tor the growth of commerce, agriculture and industry in
this country may be adequately met. As far as I remember, the Reserve
Bank of India took up this matter in 1937 and drafted a scheme for the linking
up of indigenous baunks. The differences between the Reserve Bunk and the
indigenous banks narrowed down considerably, und the Bombay Shrotis’ Asso-
ciation accepted the proposals of the Government. The Reserve Bank then
called a conference of these bapkers and the scheme was accepted with the
modification that the lleserve Bank should fix five years’ time within which
period the indigenous banks should be asked to wind up other Luswness.

1 thought, that scheme would be added to this Bill but I find it nowhere.
I am unaware of the intentions of the Government as to why they have shelved
this question. They should have brought this scheme along with this Bill.
What is the use of bringing this piece-meal legislation to this House? My
friends have emphagized rightly that Government glways bring piece-meal
legislation and therefore there is a suspicion in their minds. Why do you
allow such suspicion” Why don’t you make it clear that the Bill which is before
the House will later on contain this scheme, or if the Government were pro-
posing to bring the scheme before the House you should have made this clear
at the outset. It ig a very important clause which is bound to bring about
various complications in the development of joint banks in India where there
has been so much discrimination between banks of British India and the
States. It would be practically impossible for the banks which have been
established in the States to establish their offices in British India. How would
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they camply with the rules and regulations? If you start imrposing guch rectric-
tions then you are simply crushing those banks which have established them-
selves in the States, or you are driving them to come away from their established
places. But I cannot understand that while there is so much discrimination
between the State banks and the banks in British India, you should give every
facility to the banks which have been incorporated in the United Kingdom. I
would like to know why the Government is feeling shy in putting these restric-
tiong on them. It may be, Sir, that there are diffisulties in bringing such-
legislation but ways should be found out to overcome such difficulties. There
was a scheme before the Banking Enquiry Committee which had stated that
the Government of India should take early -steps in asking these banks whe
have established themselves in foreign countries to have Indian Directors whe
are bona fide Indians. It is high time that Government should consider this
proposal brought by the Banking Enquiry Committee. The Banking Enquiry
«Committee had very strongly emphasized:. . . .

Niwsb Siddique A EKhan (Central Provinces and Berar: Muhammadan):
©On a point of order. There is no quorum in the House!

(The bell was rung and the quorum obtained.)

Mr. President (The Honourable Sir Abdur Rahim): There is a: quorum
now. The Honourable Member can proceed with his speech.

Seth Yusul Abdools  Earoon: Sir, I was referring to the Banking Enquiry
Committee report. I must submit to the Government that they should look
into this and bring about some legislation whereby it would be possible for
Government to insist upon these foreign banks to include Indian Directurs for
their Indian business. I am sure, the Honourable Member will have some
reply regarding this.

I must say that clause 16 which has been brought up by Government is a
very important clause. 1 am convinced that the banking customers would feel
easier about the safety of their money now if an absolute ban on loane to
Directors or to their proprietary concerns were enacted. This measure will
surely not deprive the bankers of their provision mentioned above in the note by
the Honourable the Finance Member. People in India whether rightly or wrong-
ly distrust any such transactions which are made between the bank and their
Directors und we have seen that a bank failure is due mainly to this. In this
connection I must refer, Sir, to one of the opinions of the British Exchange
Bank in Calcutta which, while opposing the clause, says: ‘A  director who
is prepared improperly to use his position for his own advantage will not fail
1o find a method by which the provisions of the section can be evaded and the
proposed section will in our opinion quite unnecessarily interfere with long
established safe and satisfactory business.'

It clearly shows from this that the bankers are opposed to this mainly in
the interest of their directors and this clause confirms that it is very necessary
and it is essential that such a ban should be put in. But I would like to ask
my Honourable friend as to what he proposes regarding those directors who
are the directors of limited companies also and who have their interest not
In one concern, but in hundreds of concerns. 1 think if an amendment or a
clause is added here that those companies which are public limited companies
can be excluded from this clause, this will at least meet the objection which
has been raised by the bankers all over India. I am strongly of opinion that
as this clause is very necessary, it chould remain intact: rather if we could
improve on this in the Select Committee it should be done.

Bir, I would like to refer to one or two other important things. The
patronage which has béen extended by the Reserve Bank to the Imperial Bank
should now be curtailed, in view of this important legislation which is being
brought, and as you have now right of inspection and auditing of the work of
banks, whick my friend would not like. But when you are bringing this
important measure, that will meansthe safety of the banks and the work of
Indian banks will progress, so that the patronage which is extended to the
Imperial Bank should be extended to the Indian banks also. I do not mean
all the banks but I mean those banks whick are well established b:nks
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throughout India and they should be given their due legitimate share of
patronage. As my friends Mr. Manu Subedar and Mr. Das said the other day,
what we find is that the Reserve Bank which we thought or which the framers.
of that bill thought to be a national bank is now being turned into a monopoly.
concern. Shares zre being sold in the Bombay market and are being bough$
by the capitalists and these capitalists are trying to monopolise this bank. 1
am sure that this is not only causing anxiety in the minds of us here but it is-
also causing anxiety all over India. I ask are you going to allow this Bank.
to become the monopoly of a few capitalists? Are you going to allow this.
Bank to be the concern of a few people who in their own interests would liker
to exploit this country? May I ask what were the functions of this bank when
they brought this measure before this House. When you issued these shares,
why did you not propose that no single man will have more than . . .

Mr. Ram Nath (Government of India: Nominated Official): May I take:
this opportunity of pointing out that under section 4 of the Reserve Bank of.
India Act a limitation has been placed on the total amount of shares that any
one person can hold. That limit is Rs. 20,000.

Seth Yusuf Abdoola Haroon: My Honourable friend is reminding me -of what
he thinks I am not aware of. I have that Act and 1 have that point before
me. I ask him can he deny this, that if T have Rs. 20,000 worth of shares,
my brothers, my office servants or any member of my office staff can have
each as much worth of shares. May I ask the Honourable Member whether
he is prepared to bring an amendment to this clause that in the election of a
director of a banking company or of auditors to a banking company each share-
holder registered in the books of the banking company as having more than
five shares shall have one vote for each five shares but subject to a maximum
of votes and such vote may be exercised by proxy appointed on each occasion
for that purpose, the proxy being himself a shareholder entitled to vote at
the election and not being an employee of the banking company. Keep a
restriction and fix the maximuru of ten votes. If vou do not do this I warn you
now that you are allowing this important bank which you call a national bank
to go into the hands of a few individuals. Those few individuals or capitalists.
are the same to us as you on the opposite side of the House. We feel the
same about them as we feel about you. I hope that you will not overlook
this matter and that you will consider it carefully.

There are other points which I would like to bring before this Honourable
House but being a member myself of the Select Committee, I will place those
points before the conunittee for consideration. But what I want is that thic
legislation which you have brought is not a complete one. It is not beneficial
to this country and to the banks. We want legislation of a complete nature.
I know that Sir Jeremy Raisman is leaving this country today. I must admit
~that really he has brought a legislation which will be useful or on whick we
might improve. We owe to him much more than what we owe to any Indian
Member sitting on the other side. He has really done some service and I must °
really congratulate him on this piece. of work. I hope that this Bill will
emerge from t'he Select Con;mit?ee in a complete form, so that a new era will
ls::;i; ulll.le the history of banking in India. Sir, I have done and I support the

Mr. Akh'l Chandra Datta (Chittagong and Rajshahi Divisions: Non-Muham
madan Rural): Sir, I support this motion for reference to Select Committee
alth-ough 1 must confess that I cannot induce myself to do so wholeheartedl .
While supporting the circulation motion in November last I gave general su; zt
to the principles of the Bill as far as they go. But I bitterly com lainggo £
the serious omissions and other shortcomings. Now, the opinions harv .
I have studied the opinions carefully, and having done so I ask m seelfcol?;e"
has the Bill been received in the country? My conclusion ig thaty the’ Biﬂ;
has got a very cold reception. As the Honourable Mover of the Bill has said
it is opposed by banks, big and small—opposed not only by the small banks'
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but also by the g oanks. That proves conclusively that this measure is of a
highly controversial character. I should like to add that it has been opposed
not only by the banks affected, big and small, but it has been opposed even
by the Imperial Bank. That opinion is so clear that I may be allowed to read
one or two extracts. In their letter to the Government of India, the Imperial
Bank says: a

“To.us it seems that inexperience, lack of business acumen and failure to appreciate
the accepted canons of sound finance can never be remedied by legislation. It is glsg
patent that, though legislation may act as a deterrent to dishonesty, it cannot prevent it.

Then it goes on to say: .
“In fact, we see nothing in part II of the draft Bill which would have prevented any

of the past banking failures in this country.”

Then comes a statement of extreme importance in this connection:

““Compared with other parts of the world, joint stock banking in India is in its infancy,
and . we consider that the interests of the development of the banking system are best
served by leaving it as free as possible from legal restrictions. In other words, we share
the view that banking practice should be allowed to develop on convention rather than om
legislation.” '

Then they say: . :

“Further, is it eguitable that sound banking institutions, bailt- up over a long period
by honest, diligent and cautious management should be restricted in their activities in
order that a questionable check may be placed on small inexperienced concerns?”’

‘That is the opinion, the unbiassed opinion, of a disinterested bank. The
Imperial Bank is not affected by this Bill. The Imperial Bank cannot be
accused of any prejudice either against the Reserve Bank or against the Gov-
ernment ot India. [t cannot ke acecused of being influenced by any political
considerations. Therefore their opinion is of extreme value. As regards control
of banks. I am not against it. I am for control. The whole question is,
how that control should be exercised, who should exercise it, in -what manner
these controls should be evolved? Will it be evolved by a natural steady pro-
cess of evolution, by the establishment of conventions, or by legislations?
That is the whole question. It is a very moot and fundamental question as
to in what manner the control should be exercised over the banks. ~Between
these two alternatives of legislation and convention, so far as the Imperial
Bank is concerned, it declares itself definitely and decidedly for convention,
as opocsed to legislation. Here are the two principal banks of India-—the
Reserve Bank and the Imperial Bank. The Reserve Bank says ‘“You accept
this Bill”’, and the Imperial Bank says ‘‘Reject it.”” That is the position, as
regards this particular Bill before us. The Imperial Bank as my friend said
vesterday is imperial. In fact it is imperialistic in its views, tendency and
tradition; and yet the Imperial Bank has opposed this Bill. Therefore the
question should not be very lightly discussed but should be gone into very
carefully. That is one fundamental objection to this Bill.

Our second ‘objection is that this Bill is not a comprehensive pieze of legisla-
tion. I am for bankKing legislation, but it must be quite comprehensive legisla-
tion. The whole country has been demanding for a comprehensive legislation
now for over half a century beginning right from 1890, the time of the first
industrial conference. All the time the demand is for a comprehensive legisia-
tion and not for piece-meal legislation. That was the recommendation also
of the Banking Inqun:y Committee. My complaint is that this Bill is not a
comprehensive legislation at all. It does not touch the fringe of the banking
problems which have been waiting for solution all this half a century. It is
not comprehensive in & two fold sense. It is not comprehensive because it
does not legislate for all these credit institutions of the country; it is also not
comprehensive because it does not legislate for all the various forms of activities
of banking. It is extremely narrow in its scope, and that is an objection to
the Bill which has been taken in many quarters. Now, the Imperial Bank
hag been axcluded. So also co-operative societies, Indigenous Bankers ete

I shall now invite the attention of the House to some very important omis-
sions in the Bill. There is no provision in the Bill to protect Indian banks
against unequal competition of fcreign banks. It is a question of life and death

1 SOER ]
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to our Indian banks, especially to the small banks. There is absolutely no
provision anywhere in the Bill for their protection. A still greater objection
is this, that in going into the whole question of banking, there was a Banking
Inquiry Committee in 1930-31: the whole question was gone into on that occa-
sion and after a great déal of lubour they submitted a report in 1931 with as
many as 220 recomme::dations. It is a most remarkable feature of this Bill that
this banking legislation. the first banking legislation after that report, in 1931,
her ignored coripletel all the recommendations of that Enquiry Committee. In
fact the report of that Enquiry Committee has been thrown into the dust-bin
or the waste paper basket by this Bill. Tt is a pity that important investiga-
tions on very important matters should be so lightly dealt with by the Govern-
ment. I feel justified in saying that it is a regular scandal that while this
banking legislation is being introduced for the first time the recommendations
of the Enquiry Committee have been completely ignored. It is really an insul$
to that Committee, it is an .insult to the Government who appointed that
Committee.

The next important omission is this. There is no provision in the Bill for
the development of India’s Trade, Commerce, Industry or Agriculture and
«ven development of a Banking system. The main theme of this Bill is as
w how to develop the banking system of this country but there is no provision
here on that.

Coming to the avowed object of this Bill, namely, the protection of the
depositors, may I on this point invite the attention of the House to the fact
that only depositors of one itype of banks are sought to be protected by this
Bill. and not the depositors of other credit societies such as industrial concerns,
industrial banks, indigenous bankers, co-operative societies and other credit
societies. Therefore the protection afforded to depositors is of an extremely
limited character. It covers only a fraction of the depositors of this country.
Bo much for the quantity of protection given to the depositors. As regards
the quality of protection given to the depositors, the protection is very inade-
quate, because the provisions of the Bill are essentially of a punitive character
and not preventive. If some thing is done to the detriment of the depositors,
then the Reserve Bank comes in to take uction but before the eommission of
those mistakes, the Reserve Bank is not to be found anywhere in the provi-
gions of the Bill. There is some protection of a very limited character proviled
for the depcsitors. 2ly complaint is that protection against ignorance and
inexperience of management is not provided for. Some sort of machinery is
necessary to impart education to the banks. This responsibility must be im-
posed vn the Reserve Bank. The Reserve Bank should have a sort of consulting
expert who should go round and advise the banks on the question of manage-
ment, on the question of policy, on the question of investment, on the system
of accounts and so on. I maintain that this should be a statutory obligation
imposed on the Reserve Bank, namely, the task of educating the smaller hanks.
(An Honourable Member: ‘‘We will do it in the Select Committee’’.) 1
hope that the Select (‘ommittee would attend to this. Another thing which
strikes me is that frauds are becoming more and more frequent. A number
of frauds have been ommitted recently on the banks. Recently a big fraud
in Calcutta involved some Indian banks to the extent of about half a crore. I
wonder if the Reserve Bank has ever cared to think of these cases of frauds
and cared to think out as to how a provision can be made in this Bill for the
prevention of these frauds. _

There is another thing about which there should have been a provision if you
really cared for the protection of the depositors and it is this. There should
be protection 'against accidents. namely, burglary, loss in transit, embezzle-
‘ment of officers and so on. It must be admitted, even the Reserve Bank must
admit, that the management, however soufid, cannot possibly avoid accidents.
‘Every day fhey occur. I therefore suggest that there should be provision for

compulsory insurance to be provided in the Bill againgt fire in godowns, loss
in transit-and so on.
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1 also suggest provisions for protection against offences of individual bank
oflicers.  Althcugh th: bank management may be watchful, some mischie! may
be done in a distant branch. To prevent that, there should be provision for
strengthening the hands of the management by making provision for deterrent
punishment against offences suck as defalcation, unsanctioned advanceg and
transactions involving loss to the bank.

I also say that there should have been some provision in the Bill which
might be helpful to the banks in other directions. Do not make it for Heaven's
sake a one-sided legislation. Here in this Bill the provisions are all on tke
side of control and interference and none in the form of assistance, advice
and education. Why not let them have better remittance facilities from the
Reserve Bank or from the treasuries and sub-treasuries? There should be
some provision for sparing them from the necessity to keep large sums of
money as cash in hand. The Reserve Bank should undertake arrangements for
custody of cash in treasuries and sub-treasuries. This is a source of immense
difficulty for the small banks and branches of banks in the mofussil. There
are many other ways in which you could help the banks. For instance, you
could give the Indian banks deposits of Government, local bodies, municipali-
ties, district boards and not merely to the Imperial Bank.

So much about the protection given and the protection not given in the
Bill. The point that I want to make is this. Unless this Bill is made a com-
prehensive Bill, I say there is no necessity for this Bill at all. And my
reasons are these. So far as the protection of depositors is concerned, you have
it in the Companies Act. That is a sufficient protection, though not full, of
the interests of the depositors.

Now, Sir. too much is made of investigation and inspection in this Bill but

1P, there is that provision in the Companies Act also. You might

improve it if you like by & suitable amendment, but you cannot say
that this provision is not there. Then, there is a provision for the suspension
of business and the liquidation of business. But all these provisions fcr the
protection of the depositors are there in the Companies Act glso. One thing
I should like to say here. A fine distinction has been made by the Honourable
Mover of the Bill between ‘the interests of the shareholders and the interests
of the depositors. It is said that so far as the shareholders are concerned,
protection is given to them by the Companies Act and there is no provision
for the protection of the depositors. I say that that is a completely mistaken
view. The Companies Act gives protection to all. There is a separate Chapter
in the Companies Act which is meant exclusively for the banks. But so far as
the protection of the depositors is concerned, my contention is that that wag
provided for in that particular Chapter. T forget its number, but that Chapter
deals with banking companies. Therefore, there is no necessity for this unless
you Lave a comprehensive legislation on banking solving all the different prob-
lems—problems relating to the country’s Industry, Trade, Commerce and Agri-
culture. If you do not do that, there is no need for a separate Bill for the
protection of depositors. I am not quite sure but so far as I know there is no
country in the world where there is a separate and exclusive Biil for the pro-
tection of depositors only. -I should like to know if there is any such provision
anywhere.

Mr. B. Das (Oritsa Division: Non-Muhammadan): Sir, the Guvernment is
toinus the Finance Department and the Ieader of the House cannot speak
for the Finance Department.

The Honourable S:r Sultan Ahmed (Leader of the House): You do not know
Mr. Ram Nath is a Member of the Assembly.

Mr. B. Das: But he cannot speak for the Finance Department. How can

he answer on behalf of the Government of India?
The Honourable Sir Sultan Ahmed: There is another representative »f tha

Tinance Dpeartment. He was sworn,.in today.

Mr, Akhil Chandra Datta: Sir, my contention is this that there is no conflict
of interest so far as the law is concerned hetween the shareholders and the
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depositors. If a depositor is not safe, the shareholder also is not safe. They
sink or swim together. Sir Nripendra Sircar was a giant of the Legislature
and it was he who made the provisions for the depositors in the Companies
Act. Are we to understand that while providing for the interests of the share-
holders, he completely forgot the interests of the depositors? That is a dis-
tinction which cannot be defended and therefore there is no necessity for an
exclusive Bill. In that case, you might have called it the Depositors’ Protection
Bill. It is a misnomer to call it the banking legislation and to. give it the
dignified name of consolidating and amending the banking law.

Now, Sir, in the -speech of the Honourable Member we were told the
necessities for this legislation. He was telling us that there was a demand for -
a comprehensive legislation. He said that the demand was there when the
Inquiry Committee met and that demand was intensified during the last four
or five years. Yes, when the actual provisions are examined, there is absolutely
no provision at all except a few provisions for the protection of depositors only.
Therefore, my contention is that the real object of this Bill is to give some
power and control to the Reserve Bank. That is the mere object of this Bill.
This Bill has been drafted by the Reserve Bank; it is a Reserve Bank Bill.
It is not a Bill of the Government of India at all. I wonder if after receiving
the draft Bill from the Reserve Bank the Government of India have changed
a single comma or semi-colon in it. The draft is so bad that I cannot imagine
it could have been sent to this House if it was properly looked into by the
Government of India. Therefore, my Honourable friend Mr. B. Das was right
in characterising it as a Reserve Bank Consolidation Bill. In essense, on a
close analysis, it appears that the provisions of Chapter XA of the Companies
law have bodily been produced in this Bill—some verbatim, some with slight
modifications have been made here and there but wherever there has been any
modification it has been of an extremely controversial character.

Now, there are no dout some new provisions such as the licensing of com-
panies. Thiz could b: more appropriately done by the amendment of the Com-
panies Act rather than by this so-called comprehensive legislation. The real
object of this Bill is to give more power and more control to the Reserve Bank
and the effect is also the same. Therefore, if the object of the Bill and also
the effect of the Bill «re to give more power and more control to the Reserve
Bank, then the very pertinent question arises as to whether there is any justi-
fication for this and whether the Reserve Bank deserve all these new powers?
That is the mcst pertinent question which must be answered before we give
these powers to the Reserve Bank. The question resolves itself into this:
what is the record of its service to the country as a whole and to the banks
in particular. This is a Bill intended to give powers to the Reserve Bank
and therefore it is certainly pertinent to consider whether the Reserve Bank
deserves those powers. As regards the services rendered by the Reserve Bank
during the past ten years, I put a question to the Honourable the Finance
Member which he refused to answer. As far as I know there is no account
given ‘n any literaturc as to the quality and quantity. of services renderel b
the Reserve Bank to this country or to the banks. My Honourable friend
Mr. Das repudiated the other day the claim of the Reserve Bank for control
and power over bankes. He gave four categorical grounds for his position,
firstly that the Reserve Bank is not a national bank, secondly that the people
of the country have no yoice, the scheduled banks have no representation,
thirdly, that tte statutory obligations which were cast upon the Reserve Bank
by the Reserve Bank Act have not been discharged, and fourthly, the Reserve
Bank has been tried for the last ten vears and it has been found wanting.
That is the verdict of myv friend Mr. Das, and the value of his verdict is
enhanced by the fact that he was a party to that legislation, namely the Res:zrve
Bank Act. Mr. Das has been supported sijnce by Mr. Manu Subedar, and
today both of them have been supported by Mr. Abdoola Haroon. The ques-
tion 1 want to ask is this. Whose bank is this? If it is a shareholders bank
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controlled by share-holders, I wonder why all the other banks in the country
should be controlled by the Reserve Bank. They are not share-holders in the
Reserve Bank as in America and they have no representation or voice in the
administration of the Reserve Bank. Besides, we know that the Reserve Bank
is not fully representative of the different economic and territorigl interests of
India. In answer to my question, the other day, the Honourable the Finance
Member admitted that the number of shareholders in certain registers ara
gvadually decreasing and that the number of shares on the Bombay register is
steadily increasing at the expense of other provinces. That is indicative of
a tendency to concentrate shares in fewer hands and thereby make the Reserve
Bank less and less representative. This has been emphasised today by Mr.
Haroon. To my mind it appears that the Reserve Bank though normally a
shareholders bank, even as a shareholders bank it is controlled by the Governs
ment through the executive officers who are nominated by the Government.
Our grievance is that the Government have adopted a intreguing policy vis-a-vis
the Reserve Bank in matters concerning banks. The Government have dele-
gated practicaliy all pcwers to the Reserve Bank and absolved themselves of
all responsibilities in regard to all matters so far as banks are concerned. On
the contrary in matters of national policy of credit and currency, the Reserve
Bank is subservient to the Government of India.

Mr. President (Th: Honourable Sir Abdur Rahim): The Honourable Member
can resume his speech after Lunch.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Pasv Two of the Clock,
Mr. President (The Honourable Sir Abdur Rahim) in the chair. .

Mr. Akl Chandra Datta: Sir, I was making the point that the Reserve
Bank is not a national bank and therefore we cannot give more powers to it,
because we know that it is the executive which runs the show. Therefore the
Goverament can- well afford to say to us, ‘“Well, the Rese«ve Bank is your
central bank and as such the best guardian of baking affairs in India’’. Un
fortunately we have not that faith in the Reserve Bank as a national bank, as
ib is now constituted and administered. My Honourable friends Messrs. B.
Das and Manv Subedar have dealt with this aspect of the question at great
Iength and I shall only say that I find myself unable to disagree with their
views.

Now, Sir, while considering the claims of the Reserve Bank for new powers
and new controls I should like to ask what has been its contribution to the
development of trade, industry and agriculture of this country. What have
been ite activities in all these ten long years from 1934 to 1945. The Honour-
able Mover said that s financing agents of trade and industry banks play a
vital part in the economic and financial life of the country. That is a per-
fectly true description of the position of banks. I do not quarrel with it,
I accept it. But judged by this standard I must say that the Reserve Bank
has failed to do its duty. Section 55 of the Reserve Bank Act deliberately
imposed some great responsibility upon the Reserve Bank. Although it has
been quoted by others I shall take the liberty of quoting it again because
I want to draw the attention of the House to the very strict words in which
that responsibility was imposed. Section 55 says :

‘“The Bank shall, at the earliest practicable date, and in any case within three years
from the date when this chapter comes into force, make to the Governor General in
Council a rep:rt with pmposaﬁs, if it thinks fit, for legislation on the following matters :

. * * *

Extension of the provision of this Act relating to scheduled banks to.persons and firms
not being scheduled banks engaged in Brifish India in the business of banking.”

This is s provision which was obligatory on the Bank. It is a statutory
‘obligation which has not yet been discharged: They say that some efforss
were made but the outstanding fact remains that it has not yet been done.
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not know if any definite proposals have been formulated, but we need no%
Epggulate about it aj;: all. Thg fI;:ct remains that that obligation has not yet
been discharged. The time given was three years and the provision was
imperative and obligatory; still it was not done.

Sir, it is a matter of profound regret that that problem has not only been
solved before hut even in this Bill no attempt has been made to tackle that
problem I therefore say that the Reserve Bank is not a central bank in its
true sense. That is not iy opinion. Even according to the dictum of 8ir
George Schuster—whom 1 may describe as the father of the Reserve Bank Act
because he brought into being the Reserve Bank—according to his dictum very
strongly expressed, that provision of section 55 has not been applied yet.
Therefore the Reserve Bank is not a central bank in the true sense of the term.

Then, Sir, there is another statutory resporsibility and osbligation contaned
in section 54 which has not yet been discharged. There is of course an agri-
cultural credit department there but my contention is that they did not do
anything to develop it. It is a huge joke; the department is a camouflage and
an eye-wash, if not an absolute fraud on the public. The reasl question is,
bas agriculture received any benefit from the Reserve Bank? That is the acid
test. As regards agriculture, is it in any better position in 1945 than it was
in 1934? Has the Reserve Bank got any responsibility, direct or indirect,
positive or negative, in the matter of the food shortage.of India and in the
production of food in India? On the contrary the provisions of this Bill and
the main object of this Bill are described as safety and ready withdrawability.
That means that they can give a go-bye to trade, industry and agriculture.

Sir, T was dealing with the services. of the Reserve Bank to the country
as a whole. Let me say a few words as regards their services to the existing
scheduled and other banks. Has the Reserve Bank taken any actual step to
educate the small banks and give them proper training? Is there any machi-
nery, any trained personnel, to guide and advise the banks? Has it even got so
much as a manual of instructions issued to the banks as regards advances and
investment, as regards the system of accounts, and so on? Has there been
any examination by the Reserve Bank of any scheduled bank except when the
Reserve Bank suspects that the affairs of that bank have gone wrong, any
inspection as a preventive measure as distinguished from a punitive measure?

In regard > remittance facilities and cash custody facilities, the servica
of Reserve Bank is as miserly as it can be.

It is claimed that financial accommodation has been given in some cases
to scheduled banks. What is that accommodation? The financial accommoda-
tion is given on the security of Government paper. That is the service which
this Reserve Bank is rendering. That is no service at all. Any other bank
will give that accommodation on the security of approved papers. 1 suprort
the suggestion made by several Honourable Members for the mnecessarw
amendment of Section 17 of the Reserve Bank of India Act.

My Honourable friend, Mr. Desai, has déscribed the failure of some banks.
Why do you allow some banks to collapse? Why could not the Government
come to the rescue of these banks? They are mere sight-seers. Mr. Desai
has told us at some length abouf the reason of the failure of these banks—
speculation, mismanagement and so on. I should like to Imow whether even
after the failure of banks it has ever occurred to the Reserve Bank to give any
instructions or a warning to the other banks in the light of those failures so
that they may not commif those mistakes. Even that much has not been done
by the Reserve Bank. Is exclusion a Holwell’s pill—a sovereign remedy?
May T know how does exclusion protects deposifors?

Another test about the efficiency of the Reserve Bank was laid down by the
Central Banking Enquiry Committee. That test is this: Hag it inspired and
earned the confidence of the existing banks by methods of sympathy and

support and advice and assistance? That is another fest as regards the success
or failure of the Reserve Bank.
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1 propose te say a few words about the interest-free statutory deposits by
Scheduled Banks of the Reserve Bank. Huge amounts of money are taken
from people as interest-free deposits and they are allowed to he there idle
without bringing any interest. ‘Lhere is no direct benefit, as has been admitted
the other day by the Honourable the Finance Member. In answer to a questios
of mine, he said that the maintenance of the credit stability of the counus
as 8 whole is the reason and justification for these statutory deposits. If so,
may I say that it is an unjust burden on the scheduled banks. lt is not a&o
obligation of the scheduled banks to maintain the stability of the entire country.
These statutory deposite are frozen assets, assets unconvertible. It practically
ceases to be our asset as it is unwithdrawable and inconvertible. Advance
under Section 42 of Reserve Bank of India Act cannot be obtained in times of
emergency even from the Reserve Bank itself against such deposits.

There is heavy penalty for default of the quota balance and that penalty
begins 1s soon as defsult takes place. That heavy penalty has been incr:ased
by subsequent amendments to section 42. Therefore, this is an additional
burden which only proves the attitude of the Reserve Bank towards the
scheduled banks. The Banking Enquiry Committee apprehended that the
Reserve Bank would be looked upon as an enemy of the existing banks and
as a parasite on the existing banks. That apprehension is fully justified. That
was an apprehension not of hostile critics but of the Central Banking Enquiry
Committee in 1931.

"As regards the statutory deposits, the question is why do you want cash
deposits? If it is for ensuring the stability and solvency of the scheduled
banks, then why not Government paper? Why insist on cash only? 1f it is for
the benefit of the Reserve Bank, then, I say, give us interest and give us the
right to withdraw in emergency. In America, such withdrawal is allowed
subject to two conditions, viz., no loan is to be allowed and no dividend is to
be paid till quota balance is restored. Sir, I suggest amendment of section 42
of the Reserve Bank of India Act.

Then, Sir, how does the Reserve Bank behave with the scheduled banks?—it
is an important question. As to the relation of the scheduled banks with the
Reserve Bank, I say, there is a progressively increasing tendency of the Reserve
Bank for more and more restrictions on such banks and for intensifying
measures calculated to obstructing their development. One outstanding instance
of that tendency is to be found in the new interpretation that has been adopted
in 1940 about the qualification of a scheduled bank for a place in the second
schedule. According to that interpretation, not. only paid-up capital but assets
are to be examined by the Reserve Bank. My submission is this: The
original provision in section 42 of the Act and this new interpretation sre sub-
stantially and radically different. The interpretation has disturbed the very
foundation of the relationship and has laid down a different basic qualification.
In fact and in substance, it is not interpretation, but it is amendment of
section 42. Not only is this interpretation arbitrary and unjust, but ultra vires—
I make bold to say that it is ultra vires. A difficulty was exrerienced sometime
in 1940 and then Government decided to adopt a new interpretation. That is
all that we know of the origin of this interpretation and there was an order
amending section 42. The Government of India and the Reserve Rank
arrogated to themselves the functions of this Legislature. We challenge the
Government’s right and the Reserve Bank’s right to do so and cannot too
strongly condemn this unconstitutional highhandedness. This is nothing short
of contempt of law and contempt of the Legislature. Behind the back of the
banks, without notice either before or affer and without giving them a hearing.
an executive order was passed ez-parte. Why not follow the usual procedure ot
amendment? If there is a bona fide dispute why not follow the procedure of
moving an amendment and clarifying the position? T wish to point out that
this interpretation leads to absurdify. What will happen to a bank it its assefs
are permanenitly or temporarilv. wholly or partly reduced in consequence of
earthquake, riots, conflagration® war operations, enemv action. fall cf Prices.
ete. Tf the assets are reduced on acconnt of these circumstances which are
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beyond the control of the Bank, is a bank to be taken off from the Schedule?
Is that the law of equity or is it common sense? 1 wish the questions were
referred to the Federal Court. But the banks being delicate credit institutions,
they cannot take the risk of moving the Federal Court and therefore this
arbitrary interpretation stands there. '

I insist that banks must have some safeguard against arbitrary evaluation
of assets under section 42 of the Reserve Bank of India Act by Inspectors
without knowledge of local conditions and practice. Now, Sir, you have one
valuation according to the balance sheet certified by auditors. The Inspector
of the Reserve Bank makes an enquiry and he comes to a different conclusion.
The result is that the certified balance sheet and the report of the Inspector
lead to two different positions. How does it affect the shareholders? So it
comes to this that the Reserve Bank becomes a party to the public being
hood winked by an untrue balance sheet. This power of determination of real
vaiue of cavital accoiding to new interpretation cannot be accurately and
correctly exercised. It is fraught with great risks and dangers. If there is
any doubt over these matters, if you think that a bank is not entitled to be on
the list on account of a deficiency in the present value, why not raise the
qualification? You are quite at liberty to do so by an amendment of the Act.
Instead of that, why should be Reserve Bank. go round in this circuitous
manner and insist on a higher qualification in this way.

As regards Inspection. After inspection of a bank, are banks given a copy
of the repcrt <o that ihey can use it for future guidance, know what are the
mistakes and be on their guard? One bank which has been scheduled. . . .

Mr. President (Th: Honourable Sir Abdur Rahim): The Honourable Mem-
ber is himself a member of the Select Committee and he can put these matters
before that Committee. That is the proper procedure.

Mr. Akhil Chandra Datta: I am saying all this for the Select Committee.

Mr. President (The Honourable Sir Abdur Rahim): You can raise those
questions in the Select Committee. At thig stage, the principles of the Bill
are to be discussed.

Mr. Akhil Chandra Datta: Although secrecy is assured, yet the inspection is
conducted in a most public and open manner. I have heard the story of
anspector’s men going round and enquiring from individual debtors as regards
the solvency of himself, other debtors and as regards the solvendy of the bank

itself. Anyway, in deference with your wishes, I shall not deal with that point
any further.

Coming to section 94A about restrictions on capital issue. One of tha
restrictions is that of the minimum capital standard. I wish to point out the
preposterous character of this provision in view of the fact that section 94A is
still in force. Consent has been withheld for two yvears. Consent has been
withheld even now with the introduction of this Bill in November last. There
is one law laid down as regards the minimum capital standard and another laid
down to make the attainment of that standard impossible. That is the position.
Is this developing the growth of banks or is hampering their development?
Now, Sir, during these twenty-four months since May, 1943, many banks in:
the country have been raising their deposits but have not been able to increase
their paid-up capital. The result is the disproportion between the share capital
and the reserve. Who is rgsponsible for this disproportion. This disproportion
is a very bad feature of all banks. In any event, before the Select Committee
meeting we want to be furnished with statistics. Whenever a Bill
like this is presented before the House, the usual procedure is to
furnish statistics necessary for making out a case for the Bill. That usual
procedure has not been followed in this case. Before the Select Commiftee
meets we want those statistics. We want a full statement of the activities of
the Reserve Bank. We want a copy of all literature on the subject from 1939
up to the present time. Before we induce ourselves to grant the power of
control to the Reserve Bank we must be salisfied that Mr. Das’s verdict is

3 P,
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wrong and the Reserve Bank is the guardian of the small banks and is the friend,.
philosopher and guide of the small banks. I want to" insist upon a full state-
ment before a meeting of the Select Committee.

I shall conclude with a few suggestions. I suggest that the recommenda-
tions of the Banking Enquiry Committee for the inauguration of an All-India
Bankers’ Assoviation be given effect t by a suitable provision in the Buill, T
suggest that an All-India Bankers’ Association must be inaugurated as early as
possible, and that .ontrol under this Bill be vested in this Association
by laying suitable provisions in the Bill. _

Next, Sir, my suggestion is that there should be a Bankers Advisory Council
elected by the Members of the Legislature or the banks themselves for advising
the Governmenr with regard to the control of banks and particularly in regard to
the exercise of power conferred by clause 28 of this Bill and by section 42 of
the Reserve Bank of India Act.

The next suggestion is that the Advisory Council should periodically examine
the working of the whole banking system including the Reserve Bank. There:
should also be a provision for placing the report of the Council before the Legisla-
ture. There should be a provision for the representation of the commercial
baaks in tk.. Central Bosrd and the Local Advisory Boards of the Reserve Bank.
As regards my suggestion for a Bankers Advisory Council may I point out that
every department of the Government of India has got an advisory board. Is
the Reserve Bank so unimportant in its functions that it can do without. an
advisory council? This should be done by necessary amendments to the-
- Reserve Bank Act.

. One more word, before 1 sit, regarding capital standard in clause 11 of the
Bill. Apart from the merits of this proposal, it indicates the mentality and
attitude of the Reserve Bank towards our banks. Look at the words of the
clause. It says if a certain bank fails to comply with the standard the penalty
is that it ‘‘shall not carry on business in British India’’. My submission is that
it is sumething like capital sentence on a bank. Is your aim curing or killing?
Is it protection of the depositors or absolute sacrifice of the depositors who can
very well say, ‘‘Lord, save us fromn the hands of the Reserve Bank’’? What is
the result of this capital standard? It will discourage small banks in rural
areas and on the country side with the result that there will be a policy of
centralisation. Is it helping or hindering agricultural finanee? Is this develop-
ment and expansion or it is curtailment—merely weeding out and pruning of
banks in the countryside? India is a vast sub-continent of villages. It is a.
legislation ror capitalizts, not for the poor and middle classes. It is a legisla--
tion for towns and cities. One result of this provision in the Bill will be that:
weak and backward provinces and areas will be deprived of banking facilities.
They will not have their own banks. Medium size banks from neighbouring-
provinces also are not possible. Big banks from one particular area will have-
the monopoly whick is discountenanced by all economists. Local banks are
certainly preferable to banks at a distance. Parochial and provincial jealousies-
will be the effect of this provision. Concentration of banking business in a few"
banks frightened the United Kingdom into an attempt to legislate against
amalgamation, followed by an agreement which had almost the force of law.

As to clause 28 I would subscribe to every wotd that my friend Sardar
Mangal Singh said and I would add only this. In that provision the Selec"
Commltte? should see $fat before exclusion or suspension vou can provide for-
the stopping of loans and for the stopping of dividends. Give further notice-
and further opportunities. Then only vou can take the final step of imposing-
the capital sentenece. i

T have taken the liberty of taking up the time of the House, so that these:
defects may be remedied in the Select Committee. All the same T support the-
mo'irn for reference ‘o Select Committee.

Dr. 8ir Zia Uddin Ahmad (United Provinces Southern Diyisions: Murharr--
madan Rural): Sir, T welcome the present Bill, which is a great improvementt
and T wish that the Government had also undertaken the reform of the Com-
panies Act as thev had promised sometime aco. T remember that Sir N. N.
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Sircar definitely said that within the next three years the Companies Act would
be revised again. Now we have got two eminent lawyers on the Viceroy's
Council and [ hope that they will take up in the near future the reform of the
Companies Act as well. .

[At tbis stage, Mr. President (The Honourable Sir Abdur Rahim) vacated
the Chair, which was then occupied by Mr. Deputy President (Mr. Akhil
Chandra Datta). ]

Sir, I do not want to make a very long speech, as I shall reserve my speech
when the Bill returns from the Select Committee. But I should like to mention
only a few points for the consideration of the Select Committee.

The first point to which I would like to draw attention is that in this Bill we
have provided for the bauks incorporated in British India. We have also pro-
vided for banks incorporated in the United Kingdom. But we have not taken.
any notice of the banks incorporated in Indian States. There may be some
legal difficulties; but we have really classed them as if they were like the old
Hong Kong and Shanghui Bank or banks in South Africa, or Australia and so-
on. The banks in Indian States play a very important part in the economic and
banking development of this country and it is desirable that some method should
be found by negotiation, legislation or otherwise by which close relationship
should be established between banks in Indian States and banks in British India.

1t is the experience of most of us that many business men have got two
homes—a home in British India where they make moncy and a second home in
an Indian State where they take their earnings and bury them there in terms
of gold. This practice has nlso been followed in the reverse order also—there
are some in British India wio go to Indian States and make money there and
by some method evade the intelligence of the department of Sir Jobn Sheehy
and bring all their profits back to their own home in British India. So if you
can find out by negotiation or any other method some way by which banks in
Indian States may be given the same status and position as banks in British
India, it will, I am sure, be to the advantage both of the Indian States and of
British India. Whenever a bank is opened in an Indian State a large number
of persons in British India invest their money there apd buy the shares and open
their accounts there: the reverse is also true. . Where is close and intimate
relationship between the Indian States and British,Thdia that it seems desirable
that this Bill should take some cognizance of bagking organisations in Indiam
States and should not treat them as absolutely fgreigh or put them at par with
South African or Australian or Canadian or' éven” French and German and
Japanese banks. They form part and parcel of India’s economic development
and I think it is desirable that negotiations should be made to bring these banks
associated with the Reserve Bank of India. /

The next thing which requires considerati&g_‘ is the managing agencies. The
managing agencies are such that T would never‘be inclined to accept even for a
limited period. They have done great harm, particularly in Bombay, and to
a less extent in Calcutta: and they should be removed as early as we possibly
can; it is a great mistake to introduce them into the administration of the
barking organisations. The sooner they go the better it is for the country.

Coming to clause 10 of the Bill, T ghink in the interests of those innocent
persons who invest their money in thes#® Lanks, it is desirable that the banking
part of the business should be separated from anyv othep Jusiness which that
particular company may he deing. Tt is a great mistakl to mix up the two
things—the banking and the other business. ' We know ¥#rv well—and I can,
if the -time permitted. give A number of cases where v have started two
companies belonging to the same organisation and thev v swallowed all the
resources of the banking organisation fer the benefit of the other part of the
business. So, T think we ought to make it verv clear that if any company has
hanking and other husiness nrgani,cntiogf%ﬁen the business part and the par¥
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which deals with the banking organisation should be separated and should not
be mixed up and they should be treated as if they were two different com-
panies. Firms like Messrs. Thomas Cook and Sons and Grindlays have the
banking organisation, but their banking part is quite different from the other
business which they do, and in the interests of depositors this rule should be
strictly and rigorously followed.

As regards this system of contract, it is very unintelligible to me. Some
persons are expected to take contract of banking organisations. I remember
once Birla’s offered to take the contract of the Universities for turning out so
many graduates per annum at contract cost. This form of contract some
wealthy men actually offered to the University authorities. I think the pro-
position of taking a contract of the universities with the object of turning out so
many graduates is a hopeless proposition. This idea which we have introduced
in the Bill, the contract system, is as hopeless as the contract of Universities.
History shows that at one time the East India Company was inclined to hand
over the administration of India to one ruling chief on the basis of contract. The
contract system in political administration is hopeless; in the university admi-
nistration it is more hopeless and in the administration of banks, it certainly is-
not less hopeless .

Mr. B. Das: The East India Cempany started the contract system?

. Dr. Sir Zia Uddin Ahmad: They wanted to give the contract of the whole of:
Oudh to Surajud Daulah—that we know very well..

The next very important thing is that the directors should have no ﬁqancial
dealing with their own banks. If the directors have any financial interest in the
banks, then I think it will mean a very great loss, and I think it ought to be
explicitly provided in one of the sections that no director should borrow any
money from the bank, and no money should be given to any company in which
any of the directors has got an interest . . . .

Sir Cowasjee Jehangir (Bombay City: Non-Muhammadan Urban): That is-

in the Bill.

Dr. Sir Zia Uddin Ahmad: No explicitly; and no money should be given to-
any company in which a director has an interest.

Sir Oowasjee Jehangir: Should these not be shareholders at all?

Mr. Sri Prakasa: How can they be directors without having shares?,

Dr. Sir Zia Uddin Ahmad: He is the share holder of the bank, but he should:
not be the share holder of the company to whom money is advanced.

The next thing is that there ought to be no racial discrimination in giving.
loans to different companies. If time permits, I will mention spaclﬁ.c cases
later on, that certain banks have a kind of racial discrimination and this th{ng
ought to be avoided either by means of statutes or some other method, which
T need not suggest now but shall mention later—there should be definite rules-
prohibiting discrimination against classes of people to whom money can be
advanced or lent. This requires verv careful consideration and T hope the Select
Committee will look into it.

The next thing is about the power of the Reserve Bank. I referred to the
powers of the Reserve Bank in 1934 when I pressed that the Reserve Bank
should be a Government bank and should not be a shareholders’ bank. T hold’
the same opinion today and I am glad that the Government, though they have
not accepted in plain words that it should be a Government bank for all practical
purposes they have made the Reserve Bank a Government Bank. It is not
really a shareholders’ bank in the true sense of the word. Why not eall a
spade a spade. ~Tf you are really treating it as a Government bank, why not call’
it definitely as a Government bank. I think it will be more and more dangerous
if we proceed further and enlarge the powers of the Reserve Bank. We shculd
boldly come forward and make it a Government bank. In 1934 the British
Government was of.o_pinion' that it ought to be a sharcholders’ bank and’
0 strong was the opinion that thev would rather have no Reserve Bank if it
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was not going to be a shareholders’ bank. I think the opinion must have changed
now and I think we ought to have a new Bill to amend the Reserve Bank Bill
“and to make it a Government bank and not a shareholders’ bank.

I now come to clause 15 about subsidiary companies. The subsidiary com-
pany system which Bombay has evolved is very dangerous. This is a trick
which people really use for cheating innocent persons or investors. Some people
say that if a man takes away the money of other people by means of his intelli-
gence it is not cheating but a display of intelligence, then I say if you take
away the money by superior physical force, it is not cheating. A new standard,
“honesty has been evolved by big business and it is very dangerous, and it is
really at the bottom of the expansion and development of the companies system
in this country. I strongly favour that Banking system should be developed
. In this country which will have the effect of checking inflation. - If people use
the banks, then they would not require so much paper money. Peofle sre
very nervous in investing money in the banks on account of the superior intelli-
gence of the people who organise the banks and who fry to cheat innocent per-
sons. I think we should have religious honesty in business.

The system of subsidiary companies ought to end. It requires a change in
the Companies Act. It is said that if they want a thing to be done they can
have it done by a subsidiary company which they themselves may form. It is
not very desirable. Take the construction of a building. They may hand over
the execution of the work to another company. They can ask a society ot
engineers to construct for them but the banking company itself should not form
any subsidiary company to do this particular business. This . method should end

and it is very desirable that we ought to modify our present Bill on the lines I
bave suggested.

These are just a few points I wanted to touch on. As I want this Bill to bs
finished quickly I do not want to take long. -

Before I sit down I may be permitted to make reference to Mr. Tyson, the
Secretary of the Education Department. This is the last occasion on which T
can make such reference, because he will be leaving India very soon. (4n
Honourable Member: ‘‘He is not here.”’) He is unavoidably absent. I have very
great respect for him and throughout our work in the Assembly there has nof
been a single occasion on which he gave annoyance to any Member of thr
Assembly. We did not agree on some occasions but he has always been very
friendly and very obliging and very helpful. There are two things in which
he and I differ and we agree to differ. He began his life as a captain and
ending in education. I began my life as & school master and ending as a
Lieutenant-Colonel. He began in one way and I in the reverse order. The
.second thing is that I come from Cambridge with all its traditions. He comes
from Oxford. I believe that for the training of intelligence and for general
culture mathematics is necessary. Cambridge for long time did not give a
degree to any person who was not a Mathematician.

Mr. Deputy President (Mr. Akhil Chandra Datta): What has all this to do
with the Banking Bill?

Dr. 8ir Zia Uddin Ahmad: I will come to that. They alwavs thought that
mathematics is necessary for the development of culture and intelligence.

Sir Cowasfee Jehangir: Did mathematics teach relevancy?

Dr. Sir Zia Uddin Ahmad: In Oxford, classics is considered essential for
culture and for general knowledge. They consider that mathematics is nothing:
but a jugglery of figures and we consider that classics are nothing but archeology
not of buildings but of words. This is the point on which Mr. Tyson and [
disagree but in every other matter, during the last six years we have worked
in perfect unison, with great friendship and I shall always appreciate the
assistance he gave. ‘

I am also sorry that Sir Jeremy Raisman who introduced this Bill is not hers -
to guide the future stages of this Bill. But I hope his successor will take up
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he matter and this Bill will soon become a law and the difficulties we are
\encing will he removed.

exp;rmei. N.o @. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): Sir,

my Honourable friend Dr. Zia Uddin Ahmad suddenly seems to have thought
* he was as young as he was when he was an undergraduate apd he was trying
to exchange the compliments between Oxford and Cambridge. Sir, although I am
younger than him, 1 am not in that fortunate position of still thu.kagt and still
ieeling proud of those Universities which have tried best to denationalise us. I
also happen to be junior, and I can assure my Honourable friend that if I had
only been as old as himself and if I also had been a contemporary at a college
1 should have certainly joined issue with him for the relative merits of marks in
Cambridge. But I wish to try to bring the House back to the present day
realities.

Mr, Deputy Presiient (Mr. Akhil Chandra Datta): Please do.

Prof. N. G. Ranga: We do not have Mr. Tyson here and I am not over-fond
of these gentlemen for continuing to occupy our Treasury Benches for any time
longer. Sir, it is very typical of this Government that the Finance Member,
who had introduced this Bill, is now on his way to England and yet the Bill is
stili being discussed in this House. The King may be dead but they shout
‘Long live the King’. The East India Company is gone but the British Govern-
ment has remained. One Finance Member goes but his adjunct or appendix,
the Indian, for the -time being, remains in this House to follow our debate.
Well, Sir, it only shows that the gentlemen on the other side themselves live
in a sert of mid-summer madness and want us also to live in a dream-land where
we are cut off completely from all sense of realities and responsibility. In any
other country my Honrurable friends would have found it absolutely necessary
to be there in their places when a responsible and an important Bill like this is
being discussed and would have taken the decision of this House as deciding
their own tenure of office. But it is a strange atmosphere in which we find
ourselves where one Member goes and another Member comes and in between
a liaison officer simply watches the brief for the Finance Department while an
imnortant Bill like this is being discussed. Sir, we were told that we should
try to protect our depositors in this country. It is for that purpose that this
Bill is being brought in here. But my Honourable friend Mr. B. Das and later
on vom. Sir, yourself cautioned this House that the object behind this Bill is not
s0 simple or so innocent as all that. Indeed, it was styled as a Reserve Bank
Consolidation Bill by my Honourable friend Mr. Das, and if it is not that, T
would like to know what else it is. You want to empower the Reserve Bank to
inspect. the accounts, the activities, the offices and various other developments
that may come in the future of our banks. In England the Bank of England
has not got these powers. In India you want to give our Reserve Bank of India
powers to that extent. But who is this Reserve Bank of India? You say it is
an institution. Tt is not an individual, it is true. But who has created it? The
Gov.ernmen13 of England. And for whose purposes? Is it for the purposes of
India? Tf it is for the purposes of India, then why have you not made it a
hundred per cent. State Bank ? Why have you made it a shareholders’ bank?
Why have vou brought in a number of gentlemen from various cities of our own
country and put them there and have given them the gilded mames of Directors
and on the topy of them placed vour own I. C. S. officers as Governor and Deputy
Governor? Why all this tamasha? Make it a State Bank and we will know
where we are and we will control it better. Today vou come to us and tell us
that it is a shareholders’ bank; it is an Indian organisatior and the Legislature
cannot possibly be expected to have day-to-day control over it: it cannot have
a scrutiny over its activities and cannot put any questions and Government
cannot be expected to be held responsible for all its activities. Why should it
be s0? You want to protect private interests in this country. What are thesc
private interests? What are the inferests that the Tmperial Bank of India has
in this Reserve Bank of India? And the Tmperial Bank is not an Indian bank.
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It is, of course, the biggest bank in this country and it does the largest amouit

.of work. Of course, it serves the biggest single vested interest, that is, the
European industrialists, in this country and it has a big hand in the governance
of the Reserve Bank of India either directly or indirectly. Why do you not
Jpropose that the Reserve Bank of India should be nationalised? Then, coms:
to us with these proposals to give all these powers to our banks. But you do
not dc this because it does not serve your purpose.

Does that mean that the present Government does not exercise any sort of’
.control over the Reserve Bank of India? It controls the Reserve Bank of Indis
tc a very great extent. Indeed, although the Governor is supposed to be an
elected person, it is the Government of India which decides reaily who is to be
the Governor. What happened to that Governor who was brought from Australia
.and why was he sent away? Constitutionally you will be able to say that he
was never sent away because he resigned and he went away. But who forced
him to resign? Are the Government prepared to take the House into their
confidence and place the whole record on the table of the House for our scrutiny”
Then we will be able to know what was the mailed fist which was behind the
resignation of Sir Osborne Smith. Even if he had been a Britisher and dured
to disagree with the Finance Member, he would have been asked tc resign and
.go away. A Britisher will be allowed to serve in this country in any one of the
-Government offices only so long as he serves the British Imperialist interests.
During this war the Reserve Bank has served the Government and has helped
the Government to inflict terrible inflation upon our country. It has also served
the Government, as 50 many other Members have already stated, to create a
sort-of black market on behalf of South Africa and other countries for selling gold
.and silver and giving over all the profits to them, not even giving us information
‘whether on these profits income-tax is being paid to this Government or not.
We want this Reserve Bank of India to discharge its functions more properly,
more adequately and more satisfactorily. But has it done so? Has the Finance
Member told us what the Reserve Bank of India has been doing and why should
this House give to the Reserve Bank of India any more powers than it has
already got? He has not told us that. He tells us that it is an autonomous
-organisation. I do not want it to be so autonomous that this House will have
‘o control over it and this Government will be so irresponsible in regard to its
-activities as not to take this: House into its confidence in regard to its activities?

Why do I want a Central Bank at all? Is it only to do police work sver our
‘banks? If it has to do only police work, then you have got a sort of a Registrar
or Superintendent of Insurance Companies. You may as well have a subordi-
nate department in your own Finance Department and put on the top of it a
‘Superintendent for Banking instead of having a Reserve Bank of India. It
would be the task of that Superintendent to exercise all those functions. If that
gentleman or any one of his subordinates should misbehave, then it will be
‘possible for this House to take them to task to the extent that is possible to do
60 within the time at its disposal. We do not mind if you give these powers
‘to that officer who will know where to put his finger to catch hold of the guilty
person and how to take him to task. But you do not propose to do that at all.

Why do you want fhis big organisation to make profits? You say there is a
‘maximum limit for their profits. Beyond that if there are any proﬁﬁs, the State
will take. But why do you allow any maximum rate of profit at all to the share-
holders? Ts it because the Government are not able to find sufficient funds to
‘buv up all the shares of the Reserve Bank even when it was brought into
existence or that thex did not have enough monev to float the Reserve Bank?
It is high time that the Government of Inaia should take control of the Reserve
Bank ana run it themselves as a semi-autonomous oreanisation in such a manner
that both the Government of India as well as the Reserve Bank will be respon-
srb]e to thls House and to the counbry as a whole. Sir, we are very much dis-
satisfied with the working of the Reserve Bank. The Reserve Bank was charged
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ith the task of helping the rural credit of this country. There wus a special
';:ovision made in tlll)e f&ct. When we asked the Government as to what the
Reserve Bank of India was doing in order to promote the interest of the agricul-
turists of the country, we were told that it was publishing reports and that some
of these reports were supplied to Members of the House. Is‘that al] .'that was
expected of the Reserve Bank according to the Central Banking Enquiry Com-
mittee report? Why has the Reserve Bank neglected the development of agri-
culture in the country? It may be the fault of the Bank, but Wl%y have the
Government also slept over the matter? The Government of India may say
that it is a provincial matter so far as financing of agriculture is concerned. But
if it were a provincial matter, then there would have been no need for that
section in the Reserve Bank of India Act at all. At that time you thought that
it was your duty to provide adequate facilities for increasing the total quantity
of crop available for agriculturists and yet you failed in your duty in making
the Reserve Bank discharge its duty towards the agriculturists in this respect.
Then there are our other industries. Did the Government or the Reserve Bank
do anything to promote our industries? You, Mr. Deputy President, put a
 question the other day as to whether the Reserve Bank had given sufficient
accommodation or assistance to any one of the scheduled banks in their opera-
tions. The answer was that only one scheduled bank sought accommodation
which was provided. But how much accommodation was asked for, how much
was provided, to what extent and under what circumstances, we do not know.
It may be because that that particular bank was in trouble with their depositors,
and therefore they stretched their handes to the Reserve Bank and asked for
assistance. We want the Reserve Bank to take more active part in helping
our scheduled banks in their legitimate task of advancing credit to our various
industries, in stimulating a policy of growth of new industries and providing them
with adequate credit so that these industries can develop in all directions. Tt
does not do anything of that sort. Well, Sir, let me take the cottage industries.
Why talk about the Reserve Bank of India doing anything in regard to provision
of credit for development of cottage industries? Have the Government of India
ﬁhe.mselves recognised their own duty towards PThese cottage industries and
their need for finances? 8o far the Government of India have not discharged
their duty to provide adequate credit facilities for all our cottage industries.
Therefore, Sir, I am not satisfied with the various activities of the Reserve
Bank, nor can I be satisfied with the non possumus attitude of the Government
of India in regard to the Reserve Bank of India and #s failure.

Then, I take up this very little matter as it appears to me about safeguarding
the interest of depositors. No cause has been made out by any spokesman on
the Government side to prove that the interest of the depositors cannot be safe-
guarded by any other institution that may be started by Government. The
Giovernment are running their own savings bank in post offices and therefore it
is not that they have not got experience in this line of business. The post. office
savings bank pay quite a reasonable rate of interest on those deposits. In fact

at one time these deposits had swollen to such proportions thas Sir James

found it necessary Grigg

_ to reduce the rate of interest that was being paid by post
office savings banks. The post office savings bank is trusted by thge geople):ﬁpthe
country that it is efficiently {nanaged, no money has been lost till now, there has
not been any sort of complaint that any of the savings bank branches has failed
there has not been at any time any serious run on the post office savings bank:
¢xcept during the short period when the fate of England was in the balance
Even that run was not very much. When the Government of India have suc];
long experience of savings bank business, what is it that prevents the Goverr.
ment from having its own banking system? Yes,—you may say,—but, oh! yo;l
are asking for too much, you are agking for the nationalisation of banks. Even
before T demand nationalisation of the existing banks, I wish to tell the Govern-
ment of India and the provinces that if they enter the files of banking and start

their own banks in competition, if necessary, with the existing banks and provide
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additional facilities for tne peopie, it will pay them. It would certain.y nelp
the industries, it would certamnly be able wo draw funds which are at present shy
irom those people who are unwiling to trust tneir small savings to banks.

Have the Government of lndia considered the possibility of there being a
set back before introducing these Bills in this tusaion? They themselves say
end they encouraged others also to say that many of our banks are not properly
run and that at the end of the wuar, there is bound to be a crop of failures of
banks. l'hese banks are run so shabbily with such small securities and small
funds that they are likely to fail. What would be the consequences? MNaturally
_your prospective investors will become shy to invest in these banks. Already
there is too much of shyness of depositors and this will be increased. Instead
of that if you are able to provide an alternative to them through your own banks,
an adequate number of branches, you will be doing a good thing. Because,
many of our people who wish to save and who are saving will only be too glad
to put their monies in such banks, and when they get used to the banking habit
it is possible that the other banks will also be prosperous.

But I am not satistied with the position. I want a complete nationalisation
of the barking industry in this country. 1 call it an industry. It is not an
academic matter which you can so easily dismiss. 1 warn you that if you do not
nationalise our banking industry, if you do not wish to take up this responsibility
you will be failing in your duty towards the people of this country. You are
talking of post-war plans and post-war economic, industrial and agricultural
development of this country. How are you going to have that? How will you
achieve that? You want ten thousand crores according to these Bombay gentlc-
men, and according to your own Government here you want four to five thousand
crores of rupees. Wherefrom are you going to get that? You want to induce
our people save more and place it at your disposal. But what is the inducement
that you are going to provide for them? You bring in this sort of Bill which
{rightens them away from saving and placing those savings in banks. There
are serious and dubious methods that you are adopting for inducing people to
subscribe to your so-called national savings certificate drives. That is not the
right way, and in that way you will meet with a lot more trouble in future; you
cannot succeed. Therefore you have to do something in order to assure our
people that their monies would be safe with you. Not only that, but their
monies that come to you will pe put to very good use,—profitable and beneficial
use. What is the inducement that you offer? You will say, ‘“Yes, we are going
to tell them, ‘Look here, you place all your savings into your own banks, your
‘banks are going to lend all that money to us; we are going to allow this money
to be utilised by various private interests and public interests also, and in that
way we are going to advance post-war economic development; and thus you will
be serving the national cause’.”” That sort of appeal is not going to satisfy our
people. They want to be given a much greater inducement than the ordinary
inducement that the money will be safe and that a small interest will be paid
thereon. They want to be told that their monies will be put to the best possible
use, and through the best possible institution and through the manipulation of
their monev there Wil be no interest to make any private profits, and their
monies will be allocated as between different industries, as between different
industrial concerns which will serve the national cause alone. That inducement
is not given at present; your Bill does not make any provision for it at all. Tt
is a mere police Bill, as we have said.

Y.es,. Sir. Government says that every State has started with police work
and it is only afterwards that it has matured into developmental activities and
similarly that they are also going to do it. Then let not Government talk of
post-war development because it would only mean that this Government is not
keen on post-war development at all. Tf vou want post-war development vou
must induce our people to give up their hoarding habits. Those of them hoard
who can save and have got spare funds at their disposal. And why do they
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hoard? They do it because they have no faith in your banks. And why jmve
they no faith in your banks? Because your banks are managed for private
interests and for private profits and big profits, and -these bapl;s.callnot be ex-
pected to behave themselves propgrly. Thgrefore the natlona.hsatlon of bagks ;s
ubsolutely inevitable. And what is more, if you do not do it you are:gc_nng' 0
.endanger your post-war economy. And :_Eor this reason. Wha.t. your ‘rrigation
-ecanals are to our irrigated lands, your savings are for the industrial development
‘of our country. Without these irrigation canals you cannot draw off water from
vour rivers to your fields. Similarly, without banks you cannot draw the savinge
.of our people to the industries. Your banks _can.only gerve as canals. Is any
one coming forward to suggest that your irrigation canals sl}all be owned by
these various private industrialists? Yes, there was a time in Englanc} w_hen
these canals were owned by private merchants, industrialists and capitalists.
But they came to realise that that system was really very bad, too costly and
too cumbersome and too reactionary; so they gave it up. There is nobody ir
‘this country who suggests that your irrigation system as a whole should bp
handed over to any sort of profit-making company. There is no one who af
this time of the day is prepared to say that your railways should be handed over
4o the M. and S. M. and other railway companies, either Indian or British.
“There was one gentleman named Wedgwood who ecame down fo this country:
he investigated our railways or pretended to do so and made a reporf in which
he suggested that our railways should be handed over to a semi-autonomous
organisation. No one in this country was prepared fo look a¥ it: this House
simply turned down the proposals. Such is the position in regard to railways.
Certainly your banking is to have a much greater key position than your railways.
‘And why do you want this kev service fo be monopolised by these gentlemen
who are interested only in their profits and in nothing else? We are told that
the banks are semi-public inferests. Are they? If so, how can vou trust these
‘semi-public interests to the vagaries of these profif-earning gentlemen? Supnos-
‘ing there is any sort of danger in your nof being able to make any profits at all;
will these gentlemen carry on any banking? Supposing there is a chance for
them to make huge profits and more and more profits, will thev possiblv
abstain from taking up any risky business? They have not shown themselves tn
be so very responsible-minded, nor have they displayed any such appreciation
of national interests. And why should we trusf these people?
Sir, there is one other very important function that banking has played, and
that is to provide adequafe credit to the country. In olden days it was with
-ourrency notes and rupees that trade was being financed. But now it is not done
through those at all; it is more through cheques, bank drafts, credit given or
sccommodation provided by these banks. And banks will not carry on business
only to the extent that their finances permit. If any particular bank has tey
-craqres of rupees it does business worth fifty crores or sometimes a hundred crores.
In that way these people create credit and can provide credit also to the country. -
The old quantity theory of money may have been exploded to some extent, but
nevertheless money can be provided not in terms of more currency coin and
<currency notes but in terms of cheques and drafts by banks. And you allow
these private individuals to gain control over this huge credit machinery. Sir,
it is through this credit machinery that this Government has financed this war.
But if Government had had greater control over our banks ¢t would have played
N . , Playe
-even greater mischief with our economy. 8o to that extent we are not sorry
that this bureaucratic Government during this war did not have so much control
over our banking system as it would have liked. But that does not mean that
now when we are on the threshold of gaining our own Government we should be
-asked to agree to this Bill which is not prepared to take account of the post-war
needs of our countr{l. _
Sir, booms and depressions have played great mischief wi .
«cnly of individuals but of whole peo‘plets.y Asgr we all know, in %g;c?ri:u‘rxi :l?t
-speculation that was indulged in by the various merchants,.traders and others 12

C



2732 . LEGISLATIVE ASSEMBLY [10TE APRIL 1945

Prof. N. G. Ranga. _ :
Wa][l Street that brougﬁ]t about the disastrous 1929 economic depression that
enveloped the whole world in an economic blizzard. Millions of people had to
guffer, there was a huge redistribution of wealth not only between individuals,
between classes and classes, but between countries and countries. Throughout
that economic depression, though America and England were the real mischief-
makers it was they who suffered least and it was we people who were their
victims who had to suffer most. )

Mr. Deputy President (Mr. Akhil Chandra Datta): Order, order. It being
4 o’Clock, the adjournment motion will be taken up now. Mr. Neogy.

MOTION FOR ADJOURNMENT

RESTRIC11I0NS ON 18SUE OF RAILwWAY TICKETS FOR ARDH KuMBE MELA AT HARDWAR

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, I move:
*That the Assembly do nmow adjourn.”

As I stated in the morning, my object is to discuss certain restrictions on
the issue of railway tickets for journey to Hardwar on the occasion of the Ardh
Kumbh Mela which begins on the 18th April.

These restrictions consist, firstly, of an order of the Government of the United
Provinces to which:I will refer shortly, and, in the second instance, restrictions
that have resulted from certain instructions which I understand the -Railway
:authorities have independently issued to the various station officers not fo issue

tickets for certain stations near about Hardwar,. and Hardwar itself, beyond a
particular number.

Sir, the Provincial Government’s notification was published in the newspapers
some time ago under the authority of the East Indian Railway itself. I hold in
my hand a cutting which sets out this notification in full, and what I find in this
notification is that, apart from insisting upon inoculstion against cholera, the
Provincial Government of the United Provinces laid it down as a condition for a
journey to the neighbourhood of Hardwar that everyone must possess a permit
from certain district authorities if they want to visit Hardwar for purposes of
pilgrimage. Sir, it is very interesting that they should have made an exemp-
tion in favour of persons who would not visit Hardwar for purposes of pilgrimage.
I shall read the relevant language of the notification for the purpose of explaining
its purport. Sir, the notification, first of all, lays it down that:

‘“No one shall travel by the Railway or shall be carried on on any railway during the
period March 15th to April the 13th.”—(April the 13th being the day on whick the Mela

begins)—‘‘unless he holds a certificate of having been inoculated against cholera’—
(fo which no one can take any serious exception)—‘‘and unless either—

(1) the Railway Administration concerned is satisfied that the person is proceedin

to
that destination otherwise than for. the purpose of taking part in the Ardh Kumbh Mela
at Hardwar,

(2) he holds & permit from the Officer in charge of the mela or from a District Magis-
trate or any other Magistrate duly authorized by the District Magistrate to issue permits.”
That is to say, if a person could satisfy the Railway authorities that he was
going there on a shooting excursion or any pleasure trip, then no permit from the
" district authorities was required, but if & person is foolish enough to undertake
this journey expressly for the purpose of pilgrimage, he is not authorized to have
@ railway ticket, unless he produces a permit from the District Magistrate, who
iv his turn perhaps will want to know how much he has contributed to the War
Savings Fund.

Sir, we find from the schedule accompanying this notification that as many

as 20 odd railway stations are mentioned to which the booking is subject to these
restrictions. ] '

A i The railway stations are not only on the East Indian Railway but
‘two stations I find are on the North Western Railway. So they have cast.yfhegr

net very wide.. Then, after reproducing this notification, the Fast Indian Rail-
way in the very same place publishes certain notes for the guidance of people
who may be coming from provinces other than the United Provinces. There we
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fnd that similar orders for inoculation have been issued by the Government of
Bibar and Bengal, and that a check for these inoculation certificates will ba-
made ab certain barriers; that is to say, people who may be coming from places
other than the United Provinees, will not be required to produce any permut feos.,
amy distriet authorities, but they will be expected to produce that inoculation
certificate at the respeetive barriers which have been set up in this connectiom,

My Honourable friend stated in the morning that similer an'angerqente had,
been made in the past and that this case is covered by a .general policy which
the Railway Board has been following in this matter. In that connection, 1.
desire to emphasise that Kumbh Mels at Hardwar is not an annual function. It
recurs ab intervals of twelve years; and according to Hindu ideas, a dip in the.
holy Ganges on this occasion gives one a special religious merit. Many of us
may not share these beliefs, but at the same time it must be remembered that
these sentiments have been cherished for ages past by millions of people in this
country; and I dare say that the Hindu public opinion is entitled to hold the
opinions that it holds mn regard to these matters, and we must respect such
sentiments even though many of us may not believe in the efficiency of such
baths in the Ganges.

Normally, on such occasions, the Railway Department would be expected to
provide extra trains, which used to be run in the pass for the benefit of mela
traffic: As a matter of fact, it is a business proposition; it has been a husiness.
proposition for the Railways in the past, and 1 understand that in vegard to their
post-war schemes of development, they definitely contemplate improvements in
traffic of this kind. It is difficult to expect now-a-days the same kind of
arrangements that used to be made in the past, but even then T should like my
Honourable friend to tell the House what action was taken by the Railway Board
for the purpose of handling the extra traffic that was sure to offer itself on this
occasion. As I have said, this is not an annual event; it recurs after twelve
years, and one should have thought that the Railway Department would make
some provision for carrying extra passenger traffic on such an occasion.

As we are all aware, the normal train services have been curtailed, and even
then the traffic that is normally offered to the railway for these various stations
is being put to all these onerous restrictions. Therefore, Sir, I do hope that the
Honourable Member in his reply would be able to give an assurance that, apart
from relaxing restrictions in regard to the District Magistrate’s permit, he will
oe in a position to provide extra coaching facilities, if not necessarily special
trains, for the benefit of the pilgrims. The notification was published some time
ago, and it may have already had the effect of scaring away the intending
pilgrims to a very large extent; but, as I said, the Mela begins on the 13th and
it may be possible, if early action is taken by the Honourable Member, for manv
people, at least from places near about, to avail of the opportunity of a visit to-
Hardwar on this holy occasion. :

Sir, I do not think that I can say anything more for the purpose of supporbing
this motion. I very much hope that the Honourable Member’s assurance. will be:
sufficient for the purpose of securing the object of this motion. I can assure him
that I have no desire to press the motion to a vote if the Honourable Member:
would give us an assurance that the difficulties which I have mentioned are going
to be removed, and some reasonable arrangements are going to be made for the
purpose of conveying a sufficient number of pilgrims to Hardwar on this occasion-

An Honourable Member: The question be now put.

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved :

“That the Assembly do now adjourn.”

The questien cannot be put before the motion is moved.

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Mubhammadan
Rural): Mr. Deputy President, Sir, in rising to support my Houourable friend
Mr. Neogy’s motion which is in the nature of a vote of censyre against the
Goverpment for its misconduct in, this behalf, T should like tc recall the
events of 1938 when not the Ardh Kumbh but the full Kumbh was held st
Hardwar. At that time the Railway Department was in charge of a very

c?
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dour ‘and devout Scotsman, Sir Andrew Clow, who was, as the House may
remémber, a very strict Presbyterian. But even under his auspices flambouyant
notices were issued to the whole of Hindu India that a dip in the Ganga at
Hardwar at that particular moment would ensure a very high place in heaven
‘hereafter. Now everything seems to have changed. Government’s heaven
has changed. At that time what was an act of piety has now bzcoine impious.
Now the excuse is put forward that there are no rolling stocks available. I
should seriously like to know what has happened to all the mela rakes that
used to be so much in evidence in the earlier days. Am I to understand that
they are also transferring soldiers from one place to another in our country?

As my Honourable friend, Mr. Neogy, has said, there are restrictions to
travel to Hardwar in two weeks. There is first of all the necessity for every
pilgrim to undergo inoculation. Mr. Neogy has no objection to inoculation;
but many persons may have; and decent Governments of the world have
always a conscience clause because of which persons who have conscientious
objections to getting vaccinated or inoculated ‘can escape from that incubus.
Then, Sir, while there may be conscientious objections to inoculation, the
conscience of a person may impel him to visit Hardwar -at this particular
moment for the sake of his soul. Many persons, as the House knows, promise
to their gods that they would visit Hardwar on particular occasions if a
certain desired-for event in the shape of a birth or marriage should take place
in their house. Why should the Government now deprive these conscientious
persons from fulfilling the vows they have made to themselves? The¢ Honour-

. able Member opposite is very keen on impressing upon us all the desirability

of only making journeys for essential purposes. Sir, for persons whom I have
in mind, journeys to Hardwar at moments like this are far more essential
than the movements of the military in the land. A journey to Hardwar for
them is far mcre important than the journey of the Home Member to Eungland
for whom a passage was found at a moment’s notice, or for journeys of Executive
Councillors from one end of the country to the other for no appavent purpose.

The second difficulty is, as Mr. Neogy has pointed out, that the railways
have been asked not to give tickets, at least in my province, unless a man can
prove to the satisfaction of the railway authorities that he is not going to
Hardwar for religious purposes. And if he cannot so satisfy the railway auth-
orities, he must produce a certificate from the District Magistrate. It is alk
very well to write on a piece of paper that a man may go to the District
Magistrate and receive his certificate. But those who have dealt with District
Magistrates know how very unapproachable they are. And it is not always
ensy to get to them and to obtain the necessary certificate from them. " In
other words, what the railway authorities at the Centre seem to have in mind
is to enable District Magistrates to give permits to their favourites and we
know the soit of favourites they have in every district. The one person with
whom I should not like even to have anything to do is the District Magistrate.

My Honourable friend, Mr. Neogy, has given to the House a summary
of the circular issued by the United Provinces Government which has been
patronised and published by the Railway Board. The less snid about that
Government the better. I should like to leave to the verdict of history, ite
misderds daring the last two years and more. But it does seem that the
Central Government raises a Frankenstein and then trembles before it. It
hands over power to Provincial Governments and then. pretends here that it
cannot help itself in any way. Thus we in the House seem paralysed.

I should like, Sir, to give to the House a particularly tragic incident. Mr.
Mahamava Prasad is one of the notable public workers of Bihar. He has been
suffering from tuberculosis. - Doctors advised him to proceed to Mussooree
Dr. B. C. Roy among others examined hint in Delhi but he could not obtain
a ticket from Delhi to Mussooree—Mussooree and not Hardwar—despite these
circumstances, unless he got inoculated against cholera. The doctcrs advised
that in that condition it was not safe to be inocu'ated against cholera, and for
three days he had to wait and had to get himself inoculated despite the
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doctor’s advice in order to obtain a ticket to go to Mussooree. Such are the
incidents that are happening. This one has come to our notice. But there
must be thousands of others; and 1 think it is time that the Honourable
Member opposite took some notice of such things and sat up.

I should be interested to know the condition in which trains are arrivieg
at Hardwar at the present moment. I should not be surprised that when.
booking is so strictly prohibited, the trains are arriving there almost empty;
friend opposite can please himself. We are always faced with what are called
and if trains are meant to run without any passengers, then iny Honourable
war necessities. 1 am not interested in the war. Most of my counirymen are
not interested in the war. The Government has declared the war-
and it is théir business and theirs only. Let them fight or let ther: not -
fight. Why are they dragging us into this war and making us suffer fromn all
the disadvantages that a war mnflicts on a country? We have always regarded
war as a sport of kings, and if the kings want to indulge in the sport they are
welc]olme to do so. They can enlist their armies and go to war against one
ancther.

It is a well known fact that in our land we have always been indifferent
to wars, and incidents are known and historically recorded, that the peasant
would go on tilling the soil while big battles were raging in his neighbourhood.
He was indifferent to the fortunes of the war. That is our feeling even to
this day and we do not like this Government to force upon us in Iudia not
only this war but also to force upon us its own ideology regarding wars gene-
rally, and to say at every step, ‘‘This is not for war purpose, thergfore you
can have it.”” We are being deprived of food, of clothes and of ows houses
on the pretext of war. We are being deprived of travelling fecilities simply
because there is a war on. Is it seriously contended that becauso there is a
war in the world that therefore all civil life should come to a stop; that Gov-
ernment need not care for the civil population; that it is not the concern of
the Government to provide for all possible facilities to such civil population
and emible them to perform their daily duties?

I for onme cannot understand that any decent Government can ever say
that when it is indulging in warfare all persons who are under its sway should
be deprived of every thing that they hold dear in either the physical or the
spiritual spheres. The Government can however say, as 1 know they say,
that these Kumbh Melas and Ardh Kumbh Melas were common in ancient
times when there were no railways, but in those days there werc other faci-
lities that society had evclved for its own use. There were camel carts and
bullock carts. There were rest houses, there were sarais, there were dharam--
salas, and various other arrangements to enable people to go from one part -
of the country to another in reasonable comfort. But with the advent of the:
British Government and with the advance of science, railways have come into-
existence, and in every possible way Government have encouraged railways at
the expense of all other vehicles and means of locomotion that were common
in the country. . -

Now it is no good turning round and saying, ‘'Go back to your bullock
cart, go back to your camel cart,”” because bullocks and camels have gone
away under the stress of competition with the railways. Therefore it is the
duty, the paramount duty, of the Government to provide all possible facilities
for our travel on business or pilgrimage. We are not going tc sit quiet and
suffer every hardship simply because there is a war on. War or no war, we
want to live in our own country in our own way, follow our age-old customs
and manners, and even our prejudices, if my Honourable friend thinks
that all these things are mere prejudices. .

Mr. Deputy President (Mr. Akhil Chandra Datta): Your tire is up.

Mr. Sri Prakasa: I therefore think that all possible facilities should be
provided for us to proceed to Hardwar on this auspicious occasion; and if the-
Government is not willing tp do sn. it deserves the censure of the House.
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Syed Ghulam Bhik Nairang (Bast Punjab: Muhammadan): Mr. Deputy
Predident, in connection with this adjournment motion I think it is the duty
of overy one of us to raise his voice in support of the motion, because m
adopting the procedure complained of by my Honourable friend Mr. Neogy
(and it is by no means the first cccasion when procedure like this has been
adopted) Government has been very light-heartedly trampling upon the reli-
gious freedom of the people of India. As my Honourable friend, Mr. Neogy,
said, many people, possibly even many of the Honourable Members of this.
House may not go the whole way with those who believe in the spiritual
efficacy of a dip in the sacred river Ganges on the occasion of the Kumbh or
Ardh Kumbh Mela: but as vast multitudes, in fact, you may take it, practi-
cally the entire Hindu nation in India has for ages and ages held that belief
and considered a bath in the holy Ganges on this occasion of very great spiri-
tual merit, no Government has any business to treat lightly the beliefs and
tenets of large numbers of the inhabitants of this country and to take measures
which not only prevent them in a physical sense from exercising their right
but deeply wound their religious susceptibilities and in that way cause them
worse misery, because spiritual misery is really the worst kind of mental
anguish.

1 said that this is by no means the first occasion when Government have
adopted a procedure of this kind. In fact for some years now Government
have been taking similar action on the occusion of such fairs and melas—
agtion which has been even more unceremonious than the action taken on the
pressnt occasion. On this occasion, perhaps taking advantage of some lessons
taught by experience, Government have tried to give it the shape of a law.
A notiﬁcgtipn has been promulgated, in which certain conditions have been

~~announced and certain ways of securing permission to procecd to Hardwar
have been laid down. It is said that the intznding pilgrims must be inoculated
against cholera. It is said that if they want to proceed to Hardwar they must
secure a permit from a District Magistrate and on production of a certificate
of anti-cholera inoculation and a permit from the District Magistrate they
would be given a railway ticket for a journey to Hardwar. I say that in that
way they have regularised or legalised what was in practice being done for
several years and, as I said, much more unceremoniously than they have done
on the present occasion. In connection with the very important religious
function held annually at Ajmer Sharif, the Urs of Hazrai Khwajah Moin-
uddin Chishti, it has been the constant grief of all intending pilgrims to that
holy place that tickets to Ajmer were refused. In fact, tickets for all stations
on Ajmer side are simply persmptorily refused by the booking clerks. There
in no condition even communicated to them, on the fulfilment of which they
can get a ticket. They are simply told that booking for Ajmer is stopped,
booking even for Jaipur is stopped, booking even for Beawar is stopped.
In that way, not dozemns, not scores, not hundreds, ‘‘but thoussnds
and thousands ‘of -people from various parts of India who hadk
come as far as Delhi- and found on reaching Delhi that thev could
not get railway tickets for Ajmer had to return disappointed, their hearte
sorely wounded. But of course Government does not care. They say:
““These fairs, and Kumbhs and Urs for aught we care are not worth the trouble
to reach those places: these are ignorant people, they may believe anything,
but we do not believe in the merit of these things, and we consider the urgency
of matters of public health and war transport and all that to be-of great(;i'
importance than the importanee of these journeys being performed to any of
these: places.”” It is another matter that in spite of these restrictions, while
thousands did suffer in having to go back disappointed to their places after per-
forming long journeyd to Delbi and to other stetions in other directions from
Ajmer or from Kalyar Sharif or from other places of pilgrimage, to which
people are in the habit of resorting. I say,in spite of thousands being disap-
pointed in that way, the number which actually assembled at these sacred
functions is reported to have been much-larger than on former occasions: and
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it is quite another matter to speculate as to the means which must have been
adopted by those who did reach - these places—whether they added to the
income of the railway babus, which of course in so many other ways these
babus are nowadays making, and whether they had recourse to other kinds of
conveyance—the fact remains that after making allowance for the numbers
which did reach these places, there were thousands and thousands who had a
genuine grievance that they were not allowed to go. Perhaps it was felt that
this arbitrary and peremptory refusal on the part of these railway babus to
issue tickets to the intending pilgrims did not look well, and therefore they

said: ‘‘Let us now issue a gazette notification or a formal announcement by
the Government laying down the conditions of journey. Well, we are pre-
pared to allow you to go, provided you satisfy us that, in order to maintain
public health, you have been inoculated against cholera, and it is further certified
by a District Megistrate or some official that you are a bona fide pilgrim."”

This ‘hona fide pilgrim’ is a very curious term. Incidentally I may say that

in eonnection with the Haj pilgrimage to the Hedjaz, one is simply mystified
to see that term in certain declarations that have to be made and signed.

Imagine & man from India resolving to go to faroff Mecca and Medina for the

purpose of performing the Haj there and ready to incur heavy expense, ready to
undergo the inconvenience incidental to a lcng journey and a voyage and all
that—yet when he goes and files an application for a pilgrim’s pass, he rust
«certify and a respectable gentleman of the locality must also certify that he is a
bona fide pilgrim. Imagine what nonsense is meant by this term bone fide!

From the very fact that a man is going to undertake such a long journey, can
you not infer, without being told that he is a bona fide pilgrim? Yet a certi-
ficate that he is a bona fide pilgrim must be presented to the District Magistrate;
and then of course if that Magistrate is satisfied that really, the applicant is a
-bona fide pilgrim, he will issue a pilgrim’s pass. Now, in the present circum-
stances the bona fides of a man has to be certified by this magistrate; a permit
has to be granted to him ‘and he has to produce it before the great railway
babu—*‘Here is my permit and here is my inoculation certificate. Graciously
issue to me a ticket for Hardwar.”’ I say it is playing with the deep seated
and cherished religious sentiments of the people, which only,a Government
devoid of imagination and lacking in knowledge of human nature can resort
to; and I shall under these:eircumstances wholeheartedly support the adjourn-

ment motion moved by my Honourable friend Mr. Neogy, and hope that the

Government will adopt a better procedure in future and:not play with the

religious sentiments of the people. I support the motion.

Sardar Sant Singh (West Punjab: Sikh): Sir, I am glad that this adjourn-
ment motion has a better fate than the one which I tabled on the last occa-
sion about similar action of the Railway Board in prohibiting railway travel
to the Nankana Sahib at the time of the annual congregation of the Sikhs. It
gives me an opportunity to make some observations on the policy that is fol-
lowed by the Railway Board in such matter. I can assure the Railway Mem-
ber that I quite appreciate difficulties due to war conditiors that have come
into existence; but I want to ask him, in spite of those war difficulties, some
-questions about the attitude he adopts on such occasions.

The first point that strikes me is this: what is the policy behind it? Is it
due to the lack of accommodation in railway carriages on such occasions or
lack of providing the same facilities as used to be provided before the war
conditions get in? Or is it due to some other motives which we fear
are creeping into the policy of the Railway Board? If it is entirely due to
inadequacy of the railway rolling stock on such occagions, I can under-
stand it if they refuse to provide further facilities which they used to provide
on such occasions. But they cannot stop the normal communications that
are going on. They can say and tell India and the world at large, ‘“We are
unable to provide special facilities as we used to do during normal days; but
we will carry on our daily programme without reference to anybody: and if
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they are prepared to suffer inconvenience it is for the pilgrims to do as they
like’’. Or they can go so far as to decline to issue further tickets than what
the accommodation warrants. I can understgnd that; but I cannot under-
stand when they say, ‘It is not we that stopped it; it is not the Railway
Board; but it is the Punjab Government, the Provincial Government, which
has stopped it under the Defence of India Rules and we are simply obeying
their order’’. I fail to understand this lack of policy. They refuse to take
‘the responsibility and having done a bad thing they add to it and they are
prepared to do a bad thing in a bad manner. That is what I cannot under-
stand. T hope the Honourable the Railway Member will explain his position.
Why did he submit to this attitude of the Provincial Government in refusing
accommodation to-those who wanted to go and see this fair, believing it to be
their religious duty to be present on such an occasion. The Defence of India
Rules,” when they were framed, were never intended to be used by a Provin-
.cial Government, against the Central Government who passed the Act and
gave the power to the Provincial Governments. I have not been able to under-
stand this policy of the Railway Board. They should be honest enough and
tell us straight whether these provincial orders have been inspired by the
Railway Board and whether they are bound to obey them.

Pandit Lakshmi Eanta Maitra (Presidency Division: Non-Muhammadan
Rural): The Railway Board itself should have a dip in the Ganges to wash
away their sins.

Sardar Sant Singh: The Railway Board has taken the monopoly of one
-system of transport in this country, namely, the Railways and now they are
going to have the monopoly of the road system also,

The Honourable Sir Edward Benthall (Member for Railways and War
TTransport): No, Sir, '

Sardar Sant Singh: It is their duty to explain to the Legislature the
Teasons behind this monkeying with their department. I have not -been able
to understand why the Railway Board are taking shelter behind the illegai
acts of the provincial authorities. I eall them illegal, because the Defence of
India Rules were never intended for such purposes. Therefore it is high time
that the Honourable Railway Member should explain fhe position thoroughly
on all these points to this House.

I will remind the Honourable Member of one thing. I regard the Honour-
able Sir Edward Benthall to be a non-official not belonging to the bureau-
cratic form as Sir Sultan Ahmed and Sir Asoka Roy. They are the national
Government in India. He must approach this question not from the bureau-
-cratic point of view, not because law and order have to be maintained ab any
cost. He should justify to this House why the Railway Bostd plays into the
hands of the Provincial Governments, who though autonomous are carrying
on the behests of some power and are acting in a way which is not for the
good of the people. I support this motion whole-heartedly and I am waiting
to see how the Honourabla the Railway Membe# justifies his action.

The Honourable Sir Edward Benthall: Sir, I will accept the invitation of
my Honcurable friend the last speaker and will endeavour to explain the cir-
cumstances surrounding the position regarding the Ardk Kumbh. To appre-
.ciate the position, you have in the first instance to go back to the last Kumbh
mela at Hardwar in 1938. On that occasion, there was, as a result of over-
-erowding in Hardwar at the time, a virulent and intensive outbreak of cholera
which resulted in a very large number of deaths and the expenditure of some-
thing like 24 lakhs by the different Governments concerned. Following that
event, the Central Advisory Board of Health met at Poona and recommended
that in cases like this there should be preventive inoculation. The U. P.
Government, when they saw the present Ardh Kumbh mela coming, took action
-a8 far back a3 November last. They wrote to the Railway Department ask-
ing their assistance in controlling the situation which was likely to arise at
Hardwar. In the first instance, they asked the Railways not to issue tickete
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from vurious provinces—the U. P., Delhi, P_unjab, Snd, B(?ngal, _}.fuhar and
Orissa and C. P.,—to certain scheduled stations unless an inoculation certi-
ficate was produced. Subsequently there was further discussion through the
Political Department with the Btates covered by the same-area and the list of
scheduled stations was agreed upon. That was an obvious precaution with
which, 1 think, no one has disagreed except my friend Mr.. Sri Prakasa v{ho .
cotuplained that one of his friends was prevented on this account from going
to Mussoorie. 1 must point out that this is an order of the U. P. Govern-
ment issued out of regard for the health of the population generally, including
that of Mr. Sri Prakasa’s friend. But in addition to- the action regearding the
inoculation certificates, the U, P. Government also asked the Railway Depart-
ment not to run any special trains, thereby indicating their desire that extra
large crowds should not be allowed to collect at Hardwar,

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): That is
the responeibility of the Central Government.
The Honourable Sir Edward Benthall: That is the responsibility of the U. I’.
who asked us not to run special trains. (An Honourable Member: ‘‘You obeyed
those orders?’’) 1 am explaining that that was the attitude of the U. P. Gov-
ernment who desired, presumably for health reasons, to prevent undue crowds
collecting in view of what happened on the last occasion and they also asked us -
to see that the inoculation cards were punched or stamped when the tickets
were issued, so that it might form the evidence. They also asked us to arrange
specially for evacuation of the crowds after the mela was over; and the reason for
that was that in 1938 the big outbreak of cholera occurred after the actual mela
was over and before the people could get away. The facilities for getting away
were limited and people were kept there through no fault of their own and also on
that occasion, during that particular mela, it was I understand considered to be
an act of special sanctity for the pilgrims to stay for a month on the banks of the
Ganges. Anyway, the trouble occurred last time after the festival. So, they
asked us particularly to make special arrangements to move the people away as
quickly as possible and as soon as the Mela was over on this occasion. I may
perhaps just mention that the arrangements made by the United Provinces Gov-
ernment apply equally to motor transport with which the Railways are not con-
cerned, and for that purpose the U. P. Government have restricted the use of
petrol and also restricted the number of journeys which can be made by producer

gas vehicles. .

Now, Bir, when this question came under discussion, the numbers of persons
who were expected to collect at Hardwar were in the neighbourhood of 8 lakhs
and the numbere which were expected to arrive by train were something between
50,000 and a lakh. In fact, most of the pilgrims who usually come on this occa-
sion are from the Punjab, and on the last occasion when this Mela was held there
were 1,64,000 railway passengers, mostly from the Punjab, which explains why
the North Western Railway is also concerned in it., That explans the genesis
of the action taken. The complaint of the Honourable Mover is two-fold, not
so much with the arrangements taken with regard to inoculation but with the
arrangements for control by the railways and the District Magistrate:
temlarlll;zwt g)?:ls& igntetotﬁhe part of the Railways. I did not wish by my earlier

rks ica at the railways had no responsibilities in the matter and
thai, it was er!turely a mattf_:r for the Provincial Government. That is not so.
The East Inamp Railway, in pursuance of the policy which we have adopted
throughout India since the Kumbh Mela of 1942 and the big Ajmer Far of the
same year, have asked the Provincial Government to prohibit under Rule 83(b)
undue traffic to the Melas by ordinary trains. The grounds for that are, I think
obvious. My Honourable friend Mr. Sri Prakasa saidsthat Government’s
heaven has changed. That is true. In 1938 we were doing our.best to induce
more people to travel and so we shall be in a few years time. But the House
has slways laid the greatest stress upon the desirability of trying to prevent
people exposing themselves to danger on the railways by unsafe travel. That
has come up on many occasions and all that we are ti'yingv to do is to try to alle
viate the extraordimary difficulty which the nassenoers ~ marbiaslasle 2ho st
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class passengers, have in travelling and to save them from exposing themselves
to dunger to life and linb by riding on foot-boards and so on. We, should have
liked, of course, to have put on exira accommodation to take the extra crowd
which we anticipated would go to the Mela. Somebody asked what we were
doing with the Mela rakes? The Mela rakes have been distributed all over India
for various reasoms, partly wiilitary and partly because some of them have been
put into operation for ordinary services for the public. Anyway, those rakes are
not now-a-days available. If they were available, it would simply mean that
we were not making the best use of our available stock. 1f we kept those Mecla
rakes in sidings for occasions like this, then the overcrowding on the ordinary
services would be worse than ever. 8o, we were not in a position to put on
extra accommodation to meet this particular rush. What we did was to get an
order from the Provincial Governments in the terms which my Honourable friend
bas read out. What we have done is precisely what my Honourable friend
Sardar Sant Singh has suggested namely, we have tried to restrict the booking
- by trains to these destinations to the normal numbers. We have tried to restrict
the booking to the daily average.for the last three months, so.that we have tried
to move the normal number of people. If we had tried to do more than that
with the existing stock available, we should simply have encouraged the cver-
crowding which the House has always urged us to prevent. We have merely
“tried to stop over-crowding and dangerous travel. In other words, we have tried
to restrict excessive numbers of people going to Hardwar, from the railway
angle and from the point of view of desiring to help the Provincial Government
who were fearful of the effects of crowds collecting there.

Pandit Lakshmi Kanta Maitra: Can you do something for them now?

The Honourable Sir Edward Benthall: I will come on to that. My Honour-
able friend Mr. Sri Prakasa said that he was not concerned with the military
traffic. Well, Sir, there are two points of view about this matter. My Honour-
able friend Sardar Sant Singh said that if it were a question of military traffic
versus Mela traffic, then there was a good case. It is just a question of two
points of view and I should like to say, as I said in my opening remarks this
morning,. that I have no prcjudices in the matter. I fully recognise the religious
impulses of the people who go to Hardwar just at this time and it is with the
deep regret that we cannot run the specials- which we should like to run.

Mr. Ram Narayan Singh (Chota Nagpur Division: Non-Muhammadan): What
is the necessity of the permit from a District Magistrate? That point has not
been explained.

The Honourable Sir Edward Benthall: I will come on to that in one moment.
One has to make a choice between the military traffic and this traffic and I do
not mind informing the House that in making special arrangements to get the
pilgrims away from Hardwar after the 13th or the 15th, whichever is the critical
day, we shall have to interfere with certain military movements. But we have
come to the conclusion that that is justified in the circumstances because of the
danger of keeping people there in insanitary surroundings.

As regards the permit of the District Magistrate, this is really designed not
80 1auch as a hindrance to the public but to assist them. As I have explained,
the railways are charged with trying to. restrict passengers to the ordinary
numbers, but if they do not exercise their discretion properly, then various
people have power to issue permits, not only the District Magistrates but also
the Officer-in-charge of the Mela and any other officer authorised by the District
Magistrate. And that is intended to help the position of anybody who has to go
there on urgent business. I admit of course that the ordinary ryot has diﬁcul%y
in approaching any one of these officers. But I think that if that provision

5ea Vvere not made it would certainly be missed because it will allow faci-

- lities for certain people who might otherwise have some difficulty in
getling them. One point was made that it was the"U. P. Government alone which
bad = clause in the order about District Magistrate. That is not correct actually
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‘because 1 have in my hand the order made by the Punjab Government in precise-
ly the same terms with precisely the same object of assisting people who must,
go there to make out a case before the Railways or before a Magistrate.

An Honourable Member: Are the terms of the Punjab Government order the
same as that of U. P.? _

The Honourable Sir Edward Benthall: I have not checked it word for word.
I will read it out:

“In exercise of the powers * * * persons proposing to travel to auny of
‘the stations specified in the schedule shall not travel by railway and shall not be carried on
on any railway during the period 15th March, to 13th April, 1946 (both days inclusive) unless
‘the railways concerned are satisfied that the person is proceeding to that destination ?’ther-
wise than for the purpose of taking part on the Ardh Kumbh Mela day on that . . . . .

Mr, Deputy President (Mr. Akhil Chandra Datta): The Honourable Member’s
“time is up.

Sardar Sant Singh: Is this order under the Defence of India Act?

The Honourable Sir Edward Benthall: 1 cannot give way because my time
is over. 8ir, I have tried a+ the request of the House to explain the position in
“full and since the debate opened this morning, I have tried to find out what the
position is on the railways and at Hardwar and to see whether anything could
‘be done to ease the situation for people desiring to go and take part in th Mela.
Sir, I have ascertained from the Divisional Superintendent who was yesterday ab
Hardwar that there are apparently no accumulations of people, no large crowds
wanting tc get to Hardwar at the various stations with which he has been able
to get into touch. Why that is so, I do not know, whether the scare of cholera
‘has put people off or whether inoculation put people off, or whether they have
just decided not to travel I do not know.

Maulana Zafar Ali Khan (East Central Punjab: Muhammadsn): Do not
‘forget to remove the grievances of Ajmer Urs.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable Member’s
time is over.

The Honourable Sir Edward Benthall: I will finish in a minute, Sir.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Chair has no discre-
‘tion in the matter.

Some Honourable Members: We want him to proceed with his speech.

Mr. Deputy President (Mr. Akhil Chandra Datta): If it is the desire of the
House, then the Honourable Member can carry on.

The Honourable Sir Edward Benthall: The Mover has asked that we should
-withdraw these restrictions during the last two days of the festival. I am afraid
that that is too bold a step which is not possible because it would have the effect
of causing large crowds to collect and make a last minute rush to Hardwar which
would be against the policy of the U. P. Government. That would, I am afraid,
‘result in dangerous overcrowding during the last two days. But I have given
Ainstructions that the quotas for each of these stations should be enhanced during
the last two days up to the maximum capacity of the stock available on the
existing services so that everything possible will be done to get the maximum
‘number of people through in the last two days without overcrowding and danger
to life and limb.

Mr. K. O. Neogy: Sir, I promise I will not take very long in replying to this
.debate. I must say that the House appreciates the frankness with which the

Honourable Member has put the whole case. On past occasions, as far as I
'~fecolle(2’{c, the tendency of the Government was to take shelter behind the author-
ity of the Provincial Government which initially is responsible for issuing such
orders. 8ir, my Honourable friend clearly stated that the restrictions that were
-complained of have resulted from certain negotiations or understanding between
gle leway{; Depazgment hemd the U. P. Government. Knowing the U. P

overnment as we do, nothing of their doings is likel urpri  us.
When I hear_d that the U. P. Government hgad askedytl:): Rsal;fgz;?];tl)zgg l('l)gtust;
run any special trains I was not therefére surprised. The U. P. Government evi-

. -dently had not assigned any reasons in support of that strange request of tﬁeirs.
My Honourable friend has been good enough to supply the reason when he said
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that obviously they were anxious to prevent an outbreak of cholera. It does
sem to me that the U. P. Government have not got sufficient faith in the
efficacy of their cholera injections, because on the one hand they insist upon
cholera injection in every case, and on the other insist upon the Railways
not running any special trains. However, Sir, that is, as ‘I said, a kind of
action which we normally expect from the U. P. Government. But, Sir,
the solicitude for the health gnd life of the people shown by the U. P. Gov-
ernment, is really touching; and I cannot help referring to that fact, because
I come from a province where not less than 85 lakhs of people died of starva-
tion in & year, and the best efforts of the Government were employed for the
purpose of suppressing the truth about the number of the dead. Indeed,.
the Government have succeeded in establishing that those who actually died
were never horn. I, therefore, say that this is really very touching, this soli-
citude on the part of the U. P. Government for the welfare of the people, as
exhibited by them in their orders. My Honourable friend said that the-
Punjgb Government also igsued an order very much to the same effect as the-
‘U. P. Government. I was not aware of that simply because the notification
which was published at the instance of E. I. R. did not mention that fact.
This shows how the bad example of a section 93 province can influence & pro--
vince which is under a responsible Ministry.

Sir, I have no desire to prolong the discussion any more. I appreciate my
Honourable friend’s difficulties as pointed out by him in providing extra
coaching accommodstion” for- thé benefit of the pilgrim traffic. But then, I
must say that I expect, a little more from him by way of removal of the res-
trictions, because if these restrictions regarding Magistrate’s permit are-
allowed to operate, even though my Honourable friend may increase the per-
missible quota of tickets issued by different railways, it may not have much
effect. As my Honourable friend himself pointed out, there is hardly any
crowd waiting anywhere. That shows that these restrictions have been very
effective indeed. I do not think my Honourable friend is justified in fearing:
that if these restrictions were to be withdrawn in their entirety at this last

I;motlnlt;nt, there would be a last minute rush which would endanger public
ealth.

The Honourable Sir Edward Benthall: I said we would enhance the quo--
tes for each of these stations up to the capacity of the stock available on the-
existing services, but if there is no more stock what are we to do?

Dr. P. N. Banerjea: What about the District Magistrate’s permit?

lr K. O. Neogy: My Honourable friend refers to the existing coaching
services. The services, as we all know, have been already drastically cut

down and we lkmow to our cost how the existing coaches are normally over-
crowded.

'lfhe Honourable Sir Edward Benthall: I meant, extra coaches to the-
maximum available.

_Mr. K. O Neogy: I am glad that my Honourable friend has given a pro--
mise that he will put on extra coaches from the stock available. I am sorry
that I misunderstood my Honourable friend. In view of this assurance I
would beg leave of the House to withdraw my motion.

" The motion was, by leave of the Assembly, withdrawn.

T % . o 3 )
1t thﬁ??e;ngg then adjourned till Eleven of the Clock on Wednesday, the-
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